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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Tuesday, 11th April, 1950.

The House met at a Quarter to Eleven of the Clock.
[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

PerMIT SYSTEM

'*1584. Shri fidhva: (a) Will the Minister of Rehabilitation he pleased to
state whether the attention of Government has been drawn to the system of

permit prevailing between the two dominions of India and Pakistan which
leads to enormous delay in urgent cases?

{b) Do Government intend to introduce passport system to avoid delay?

{c) If not, do Government contemplate introducing any other system tban
the one at present prevalent to facilitate the issue of permits?

The Minister of State lor Rehabilitation (Shri Mohan Lal Saksena):
No. If the proper procedure is followed by appiicants,
grant of permits is likely to occur.

(»)

no undue delay in

(b) and (¢). The reply is in the negative.

Shri Sidhva: What is the procedure? What is the minimum time taken
for grunting the permits?
8hri Mohan Lal Saksena: It all depends on the circumstances of the case.

If the required information is supplied the permit could be granted straight-
away. )

Shri Sidhva: Is it not a fact that ordinarily the minimum time taken is
four days?

Shri Mohan Lal Saksena: 1 do not know wherefrom the hon. Member got
this information. Perhaps he is referring to the time taken in granting per-
mits by the Pakistan High Commissioner or Deputy High Commissioner.
We are responsible only for the time that is tuken in granting permits t»
people coming from Western Pakistan, that is those from Karachi or Lahe»«

Shri Bidhva: The Pukistan ofﬁcers are under our jurisdiction. Could nol
the Government inform them in the event of urgency?

Mr. Speaker: What does the hon. Member mean by ‘‘Pakistan officers
under our juriediction” ?

( 1443 )
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fhri 8idhva: They are staying in India,
Mr. Speaker: Are they amensble to our jurisdietion?
Shri Sidhva: They can be approached or written to.
Mr. Speaker: [ do not think the question is permissible.

Sardar B. S. Man: Have any instances come to the notice of the Govern-

ment where temporary permits were issued and at the time of renewa! for re-entry
into India they were refused? ‘

Shri Mohan Lal 8aksena: You mean temporary permits which were issued’
to persons who went from India, that is Muslims? Of course in certain casex
it was refused, because we were informed that these temporary permits had
been abused. Therefore we had to refer to the District Magistrate conecrned
before a fresh permit for return was issued. ’

Dr. Desbmukh: Is it ronfemplated to diseontinue thepermit system as 2
result of the rceent agreement? ‘

Shri Mohan Lal Saksena: No, Sir,

Shri Kamath: During the Jast twelve mouths how mnany instances have
been brought to the notice of the Government where Muslims from Pakistan
have either overstayed their permit period or have come to India without
permit ?

Shri Mohan Lal Saksena: I have already answered that question about
two weeks ago and I have not got that information here now.

Sardar B. 8. Man: What is the position then of those Muslims who went
on temporary permits to Pakistan and because of certuin instructions by the
Government their permits were not renewed? What is the actual legal posi-
tion now regarding those Muslims who arc stranded in Pukistan?

Shri Mohan Lal Saksena: Persons who went on temporary * permits arc
not refused permits for return on arbitrary grounds. Tither they should have
acquired some proporty there or the permifs taken by them had been abused.
Therefore when we rcfuse to graut them permit either they settle down in

« they try to come here to get the order revised.

MANUFAOTURE OF Bus BopiEs IN HINDUSTAN AIRORAFTLID.

#1585. 8hri Sidhva: Will the Minister of Industry and Supply be pleased
to state whether the Hindustan Aircraft Limited are mannfacturing bus bodies
and if so, what are the orders received from various Governments and private
concerns ?

The Minister of Works, Mines and Power (Shri Gadgil): Yes, Sir. Orders
have so far been received for 11 bus bodies.

Shri Sidhva: From what sourze have the orders been received for the
construction of these bus bodios?”

7, te ; West
ghri Gadgil: One from the Government of Bombay, ten from the v
Bengal ‘Govegrzxment. Thete are enquiries which have not yet matured intn
firm orders and they are about 800.

Shri Sidhva: What is the cost of this bus bedy?

Shri Gadgil: The provisional cost can be given.  For single' deck it i~
Rs. 18,600 and for double deck it is Rs. 2‘;,000.
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Shri Sidhva: Are they of the Pullman type or the Bombay flush type?
Mr. Speaker: Order, order. It is no use going into details.

Dr. Deshmukh: What is the number of built-up buses imported into I.dia
during the last year?

8hri @adgil: There is another question in connection with this and 1 pro-
pose to reply to this question when the othsr question comes up.

Mr. Speaker: Is it likely to be reached? However, we shall p.roceed to
the next question.

CABLES FROM JAPAN

*1586. Shri Sidhva: (a) Will the Minister of Industry and@ Supply be
pleased to state whether any orders have been placed with Japanese Manu-
facturers for cables?

(b) If so, with what firm and what is the total quantity ordered for and
what is the cost thereof?

(c) Were quotutions received fom any other countries and firms and if so
what are the detuils?

(d) If the tender accepted was the lowest, -what was the difference be-
tween the lowest and the second lowest?

(e) When is the shipmént expected ?
The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes.

. (b) The order has been placed with Messrs Kamani Engincering Corpora-
tion Ltd., Bombay, who are the Indian Agents of Messrs Furukawa Electric
Co. Ltd., Japan, who will manufacture the cables. The total quantity on
order is 687 miles of cabie of different sizes at a total prize of Rs. 82 lakhs
f.o.r. Calcutta.

¢) Quotations were received from 16 firms 9 of whom had quoted for the
U.K. product, 6 for Continental cables and 1 for Japanese cables, Firms
offering to supply the cables manufactured in U.K. had quoted a ring price
of Rs. 102 Inkhs. The prices quoted for Continental cables were higher than
the U.K. ring prive except in one case where the price quoted was Ris. 100
lakhs for Italian cables.

(d) The tender accepted was the lowest and the difference bhetween it and
the second lowest was Rs: 18 lakhs.

(e) The period of shipment is approximately four months ex-works in Japan
from the date the manufacturer is asked to proceed with the manufacture.

Shri Sidhva: The hon. Minister said the period ol shipment is approxi-
mat:ly four months after the order has been sccepted. Muy I ‘know whether
the order has been accepted?

Shri @adgil: That is so.

Shri Sidhva: When was it accepted? .

Shri Gadgil: I require notice of that,

Dr. Deshmukh: Is it the very first time that Government have orderod
for cables from Japan?

Shri Gadgil: That nlso is a matter which cannot be answered off-hand. 1
require notice for that.
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Bhri Tyagli: For which Minist ¢ requi
Communications Ministry or "f)cii rﬁyhe“ %{?ork:,he;;inecab!es Power: Mimmr 22

8hri Gag s and Power Ministry?
and Suppfy,gﬂ' T am replying on behalf of my colleague incharge of Industry

[1l7e Arr. 1050

Bhri Tyagl: I want to know whether the cable

Minass and Power Ministry or for the C o Miniied for the Works,

ormmunications Ministry.
8hri Gadgil: Obviously, for the Communications Ministry.

'fs.hﬂ Tyagi: Were cables not available in the Disposals?
‘8hri Gadgil: No.

Shri Sidhva:

) May I know whetk ¢
quirement or he Yy 1ether these cables were the usual annuat re-

¥ were required for some specific purpose?
8hri Gadgll: For the development programme, -as far as I am able to see.
8bri 8ldhva: What is the development programme?

Mr. Speaker: Order, order. The House knows that. Next question.
ReparaTioN CLaIMS

*1586-A. Dr. M. M. Das: Will the Minister of Oommerce be pleased to
state :

(a) what per cent. of India’s original reparation claims, she hag now
received; and ’

(b) what part of her tolal receipt, she has given to Pakistan?

The Minister of Works, Mineg and Power (Bhri Gadgil): (a) Reparations
received by India from Germany up to the end of 1949 work out to 76 per
cent. of the original reparation claims amounting to ‘about Rs. 490 crores. No
reparations have so far been received from Japan against which reparation
olaims amounting to about Rs. 2,800 crores have been submitted.

" (b) A~cording to the Partition Council decision, Pakistan is to get 174 per
cent. of the reparations allotted to undivided India. Eight plants/part plants
of the value of about Rs. 24 lakhs were re-allocated to Pakistan on the eve of
Partition.  Puakistan is also entitled to receive 174 per cent. of the net wvalue
of German Fxternal Assets belonging to Pre-partition India which araount to
about Rs. 2-4 crores.

Dr. M. M. Das: May I know the total value of the reparations reseived by
the Indian Union?

Shri Gadgil: Rs. 1,54,55,677.

Pr. M. M. Das: May I know whether the reparations received by India
consist of small machinery or big industrial plants or something else?

Shrl Gadgil: T cannot say whether they are big or small. I can only give
the descriptigg. The total number of plants allocated to India up to the end of
1949 was.119 comprising 14,268 items. 9,400 items have alrggdy been

received.

Dr. M. M. Das: In addition tc Germany, may I know whether any other
country has paid reparations to India?

Bhri G : The other country from which reparations were to be received
was Japan: but nothing has been received. ‘ o

Dr. M. M. Das: May 1 know the rensons for not receiving any reparations
from Japan?
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, Shrl Gadgll: As far as it is possible to ascertain, I think the Far Eastern
Council decided at the instance of the United States of America that the pence
requirements of Japan did not justify any plant to be given to any other
country.

§M1 Syamnandan Sahaya: Out of the plants that have been received in
India as a result of reparations, have any been installed ‘and are they working
at any plaze?

Shri Gadgll: Whatever is received is kept at Calcutta. ~Government and
semi-government departments are asked to send their representatives and

when they make their choice, these things are handed over to them. The
rest is open for the public to purchase.

Shri Syamnandan Sahaya: Are Government aware that these plantg and
machinery are all deteriorating very fust and in a short tmie Government will
get nothing out of these plants which they have got by way of reparation? .

Shri Gadgil: It is a matter of opinion.
Mr. Speaker: That is the information he is giving to the hon. Minister.

Shri Hossain Imam: May ] know if it is a fact that out of the stocks that
we have received from Germany, there is o big pressing machine whizh is
s0 heavy thut it could not be transported by the railway?

Shri Gadgil: 1t may be so, T cannot say. '

EXPENDITURE ON RECOVERY OF ABDUCTED WOMEN

#1588, Dr. M. M. Das: Will the Prime Minister be pleascd to state:

(n) whether any expenditure has been incurred in Pakistan in connection
with the recovery of non-Muslim abducted women; and

(b) if so, what }s the amount?
The Minister of Transport and Railways (Shri @Gopalaswami): (a) Yes.

(b) Between 1sf November, 1948, and 28th February 1950, the Govera
ment of India has spent Rs. 65,000 in FPakistan.

Dr. M. M. Das: May I know through what agency and for what parti-
cular purpose this amount has heen gpent? '

Shri Gopalaswami: We maintain a non-Muslim Women'’s base camp at
Lahore to which all non-Muslim abducted women recovered in Pakistan are
first brought. They are Kept there until they are transferred to India. We

also maintain a certain supervisory stuff for work that is done in Pakistan.

Dr. M. M. Das: May T know whether India has got any organisation in
Pakistan for the recovery of these abdu“ted women?

Shri Gopalaswami: Recovery of abducted women has to be done by the
Government in whose territory such recovery takes place.

Dr. M. M. Das: May I know whether the camp in Lahore is under our
supervision?

Shri Gopalaswami: Yes.

Sardar B. 8. Man: May I ask who bears the expenses of the camp at
Jullundur where Muslim abducted women are recovered and kept?

Shri Gopalaswami: Pakistan.
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Shri Syamnandan Sshaya: Do Government of Pukistan incur any  ex-
penses in Indin on uczount of the recovery of abducted Muslim women?

Mr. Speaker: That is the question which he has just answered.
Shri Gopa'aswami: 1 have already said that.

GRANTS TO AssaM, BrHAR, Orissa AND TIPPERAH

*1589. Dr. M. M. Das: (a) Will the Minister of Rehabilitation be )!gasid
to state the total amount of moncy granted by the Governiment Of. 1Inf 10 tl?
each of the following States viz., Assam, Bihar, Orissu and Tipperah for the
rehabilitation of displaced persons?

(b) How muny displaced persons from East Pakistan have hcen cehabilita-
ted in each of the said States?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (1)
The Govermment of India have given Rs. 23 lukhs to Assam, Rs. 34} lukhs
to Bihar, Rs. 8 lakhs to Orissa und Rs. 8.90 lakhs to Tripura for expenditure
an reliel and rehabilitation of displuced persons during 1949-50.

(b) No economic census of disp'aced persons in these States has been.
taken and it is therefore not possible to give the exact number of persons re-
Aabilitated through their own efforts or by Government assistance.

Dr. M. M. Das: Muy I know whether tho loans that will be given to the dis-
placed persons will be given directly by the Central Government or whether they

will be given from the sums that have been allotted to these respective State
Governments?

8hri Mohan Lal Saksena: All loans that are given at present are given

through the State Governments and moneys are allotted to the State Govern-
ments,

Dr. M. M. Das: May 1 know whether the sums that have been allotted to
the States Governments denotes the particular number of refugees that have
to be rehabilitated with this sum? '

8hri Mohan Lal Saksena: As a matter of fact, if the hon. Member is
referring  to the new arrivals then we have given money by way of advances.
Dr. M. M, Das: I have not followed the answer.

Sardar B. 8, Man: Ma{ I know how far the loans which
to the States have so far be
meant ?

W were advanced
en utilised for the purposes for which they were

Shri Mohan Lal Saksena: In certain cases, they have not been utilised for
the purposes for which they were given. But, in most of the cases, our
iuformation is that they have been utilised for the purposes for which they were
given. '

8ardm B. 8. Man: May I know )

---------

Mr, Speaker: Order, order. Dr. Das wants the answer to be repeated.

8Shri Mohan Lal Saksena: I say in certain cases the loans given have not
been utilised for the purposes for which they were given; but in most of the
cases, the loans have been utilised for the purposes for which they were
given.

Dr. M. M, Das: I want to know whether the sums which have been given
to thesa States denote the number of refugees to be rehabilitated?
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. .Shtl Mohan  Lal S&ksepa: I have already answered that these sums have
eon  advanced to these State Governments.  As the rehabilitation schemes
are received, they are approved and money is made availuble.

Sardar B. 8. Man: In lis reply, the hom. Minister suid that in certain
casns, the loans whith were advanced have not beeu utilised for the purposes
for which they were udvanced. ,May I know the States in which such a thing
has oceurred? ‘

8hri Mohan Lal Saksena: It is very difficult to give these cases.  There
are cases whieh have heen brought to the notice of the Ministry,  There ars
certain cases where louns were advanced by the Rehabilitatio: Iinance Ad-
ministration and later on it was found that the loans were mnot utilised for
the purposes for whieh they were given and the subsequent instulments weve
stopped.  Simitarly. when 1 was tonring in the Punjab, T way  informed of
sevoral cases in which Joans were advanced for the purposes of prirchasing
bullocks, but bulloks were not purchesed.  Later on a system was introduos
by which these bullocks were numbered wo that they cannot be passed on to
others.

Shri R. K. Ohaudhuri: What amount has been given to Assam so far and
how much of it has been spent? !

Shri Mohan Lal Saksena: 1 can only say how much money has been given
w0 far. It is nearly three lakhs. T cannot siy how much has been spent.

GRANTS T0 RESEARCH INSTITUTTIONS AND SoreNTiFic BopIES

1590, Shri 8. ©. Samanta: Will ilie Prime Minister bLe pleased to state
the numes of Research Institutions and Scientific  Bodies receiving  grants
from the Government of India and the amountg granted for eanch during
the years 1048-40 and 1049-50?

The Prime Minister (Shri Jawaharlal Nehru): VA' Statement giving  the
information is laid on the Tuble of the House. [Bee Appendiz VII, annczure
Ne. 90.]

Shri 8. 0. Samanta: May I know how many Indian Scientific Liaison
Offices have been opened in other countries?  How far they have succesded?

Shri Jawaharlal Nehru: I do not know what it has to do with the question.
Speaking purely from mecnory there is one in London.

Shri 8. 0. Samanta: How far have individuals- and industrial  concerng
helped in establishing Nationul Laboratories for Scientific Works?

Shri Jawaharlal Nehru: A number of commercial firms and individuais
have given considerable donations. I have not got the list.

Mr, Speaker: It was read out u few days back.

Shri Syamnandan Sehaya: Has the attention of the Prime Minister been
drawn that an Institute of Psychological Research has been recently started
in Patna and has any grant been given to it?

Mr. Speaker: I do not think I should permit that question.

Shri 8. 0. S8amanta: Fas unnecessarv duplication of Research und ex-
penditure therefrom been successfully curtailod and avoided in the different
Ministries ? :

Shri Jawaharlal Nehru: One should nlways avoid everything that is un-
necessary but it is not easy to find out in yegard to research work what is
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necessary and what is not necessary. Different Universities carry on research
work often on the sume subject. One tries to co-ordinate those activities as far as
possible to avoid the saume being done again. Research work is often a leap in the
dark you go on doing research, sometimes you may succeed and sometimes you
may not. Nine experiments may fail and the 10th may succeed.

TRAINING CENTRES FOR POLITICAL SUFFERBRS AND HARIJANS

. *1591. Shrl 8. 0. Samanta: Will the Minister of Labour be pleased to
state: '

(a) whether it is a fact that the Government of India have sanctioned a

scheme for training political sufferers and Harijans at eight training centres
in Uttar Pradesh; and '

(b) if so, how many men will receive training at these Centres?

The Minister of Labour (Shri Jagjivan Ram): (a) and (b). 250 Political -
Sufferers and 100 Harijans are proposed to be admitted in the Training
Centres run by the Government of India.  The entire recurring expenditure
involved will be met by the Government of Uttar Pradesh.

" - 8hri 8. 0. Samanta: May I know whether in any other States there are
such organizations?

Shri Jagjivan Ram: In every State there are training centres run by the
Government of ‘India. '

Shri Rathnaswamy: What are the various trades in which

th ey are
trained?

Shri Jagjivan Ram: There are about 200 trades and a prospectus has been
published which is available in the Library.

Shri R. K. Ohaudhuri: What sort of training is given?

Shri Jagjivan Ram: I will refer the hon. Member to the prospectus in
the Library.

Shri Raj Bahadur: Muy I know whether similar facilities for training are
being provided in other provinces also for peliticul sufferers?

Shri Jagjivan Ram: That depends upon the State Government. If they
are prepared to meet all the recurring expenditure for the training of Rohtlcal
sufferes and Harijans we will consider whether the facilities of equipment
should be extended to them,

Shri Raj Bahadur: What is the basis of selection of these political suffeters
for these trainings?

Shri Jagjivan Ram: That is left to the State Governments.

Shri Kamath: Does the categorization made by the Minister in the answer
mean that there are no Harijans among political sufferers?

Mr. Speaker: It is a question of interpretation.

Shri 8. O. Samanta: May I know the percentage of expenditure by the
Central Government?

i t the entire recurring
hri Jagjivan Ram: It is clear from the reply that L
expgnditur‘e‘ iinvolved will be met by the U.P. Government. fV\]I:‘e are ru&l;::g%
these Centres for the training of civilians and 40 per cent. of the expen
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is borne by the State Government and 60 per cent. by the Centre but these
numbers._ure extra and the expenditure required for these political sufferers
and Harijans will be borne by the State Government entirely.

8hri Raj Bahadur: May I know whether it is a fact that no person is
deemed to be a political sufferer unless he gets a certificate as such from the
District Magistrate ?

Shri Jagjivan Ram: It is not our look out and it is for the State Government
to decide as they are meeting the entire expenditure on political sufferers,
They will determine who is a political sufferer.

AUTOMOBILE MANUFACTURE

*1592. Shri B. R. Bhagat: (a) Will the Minister of Industry and Supply be
pleased to refer to the answer given to my Starred Question No. 719 asked on
8th March 1950 regarding automobile manufacture and state what component
parts are being manufactured by the two concerns which have started manu-
facture of autorncbiles?

(b) Have Government entered into agrcement with any foreign firm for
munufacture of sutomobiles; and if so, on what basis?

(c) What assistance are Government giving towards the manufacture of
automobiles ?

The Minister of Works, Mines and Power (Shri Gadgil): (a) and (c). X
statement is laid on the Table of the House. [See Appendix VII, annexure
No. 10.] u

(b) No.

Shri B. R. Bhagat: In what time will these firms produce motor parts in
substantial quantities? '

8Shri Gadgil: T might inform the hon. Member that following are fhe parts
that are manufactured by Hindustan Ltd., in Indin—Gaskets, Rubber Moun-
ings, Hose pipes other than Brake Hose Pipes, Fuel pump diaphragms, Ian
bets, Other Rubber components, Mufflers, Exhaust Pipes and Tail Pipes,
and some others by the Premier Automobiie T.td.

The parts the two companies expect to manufacture in the next -two years
are~--Bruke Hose Pipes, Crank Shafts, Cam Shafts, Cams, Connecting
Rods, Cylinder Blocks and Heads, Manifolds, Valves, Valve Springs, Valve
Tappets. Fly Wheels, Petrol Tank, Air Cleaner, Radiator, Oil Filter, Fan,
Piston Assembly, Fuel Pumps, Water Pumps, Timing Gears, Cylinder Liners
and many others.

Shri B. R. Bhagat: In view of the grant for increased protection to this
industry, has Government tuken steps for preventing a rise in price of {hese
parts?

Shri Gadgil: In order that there should be no indulging in profiteering, it
is proposed to allow import of such parts on u very liberal basis.  The matter
is being referred to an Expert Committee.

Shri B. BR. Bhagat: How does the quality of these parts compare with
those of imported ones?

Sbri Gadgil: Not being a technician, T am not competent to express any
opinion on that.

Mr. Speaker: That will be more or less a matter of opinion.
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Exmisrrion oF INpIAN FiLMs 1N ForeioN COUNTRIES

*1598. Shri Rathnaswamy: (a) Will the Prime Minister be pleased to
state whether the Governmeut have anv scheme to exhibit Indian films in
foreign countries?

(b) What encouragement is given to Indian Film Industry to exhibit films
on India in foreign countries?

The Deputy Minister of External Affairs (Dr. Keskar): (a) I!‘ilr;ms produced
by the Government of [ndia that are considered suitable for display in foreign
countries are given wide exhibition through Indian Missions abroad.

(b) Very fow industry produced films have been found to be of o kind that
will enlighten foreigners about India, but in the case of suitable films every
assistance is afforded by TIndinn Missiong abroad in  [fucilitating commereial
negotiations between Indian film producers and interested parties abroad.

Shri Rathnaswamy: In respect’ of production of pictures for exhibition in
Aforeign countries, do Government give any advice to the producers?

Dr. Keskar: Generally speaking, the Indian film industry at present caters
for the Indian public.  As the industry does not ask for special advize with
regard to any film or group of films that they want to manufacture for foreign
export, Government cannot go out of the way and give them advice. But my
hon. friend is probubly aware, that Government has recently appointed a
special committee called the Filmi Enquiry Committee which will deal with
this question of export of Indian films abroad.

Shrimati Durgabai: May I know whether there is a proposal under consi-
-derntion to send some members of the Film Enquiry Committee to countries
like U.K. and U.8.A. for studying the conditions of the fiim industry there?

Pandit Balkrishna Sharma: How could this question be addressed to the
hon. Minister for Foreign Affairs, for the simple reason that it relates to the
Ministry of Information and Broadcasting?

Dr. Keskar: That was exactly what I was going to say.

Dr. Deshmukh: May I kuow to what extent the exhibition of these flms
forms a part of the External Publicity of the hon. Minister’s portfolio?

_ Dr, Keskar: Short news reels and certain bigger films do form a very
important part of external publicity—especially news reels which have been
prepared by the Information Department and also some othergs prepared by

.other private film manufacturers have been used by the External publicity
Section and exhibited abroad.

"8hri Deshbandhu Gupta: May I know the number of films which has been
‘prepared by Indian producers to be shown overseas and their names?

Dr. Keskar: Up till now there has been only one Indian film which has
"been exhibited abroad—that is Uday Shankar's ‘‘Kalpana’’. In its exhibition
our Missions abroad rendered ull, help and it had a successful career. No
other films has been prepared yet for exhibition abroad.

Shri R. K. Ohaudhuri: Is it & fact that some Indian films, such as "Kism_et"
has been already exhibited in Londor, and if so, if these exhibitions are subject
to further censorship in foreign countries, or would the censorship of the
Bombay Board do?’

Dr. Keskar: Films which are exhibited abroad' come under the ceusorship
.of the countries concerned and not our censorship.
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ProrERTIES OF PaRisTAN HIieH COMMISSIONERS IN INDIA

*1594, Sardar Hukam Singh: Will the Minisicr of Rehabilitation be pi-as-
ed to stale:

1 (1) whether the High Commissioner and the Deputy 1Iigh Commissione g of
Pakistan in Delhi, Jullundur and Caleutta own any property in the Indian
Dominion; und '

(b) whetber any cuch property has been taken over by the Custodian here?

Tho Minister of State for Rehabilitation (Shri Mohan Lal Saksena): Infor-
mation is being collected and will be laid on the Table in due course.

Sardar Hukam Singh: [s Government aware of the fact that the High
Commissioner for Pakistan in Indiu owns certain properties here in India? If
80, have they been taken over by the Custodian?

Shri Mohan Lal Saksena: No, Sir.
Sardar Hukam 8ingh: May I know the reasons?
8Shri Mohan Lal Saksena: Because he is not un evazuee.

TEXTILES ¥OR.GOVERNMENT USE

*1597. Shri Lakshmanan: (a) Will the Minister of Industry and Supply
be pleased to state what is the price of textiles purchased for Government use
during the yearg 1948 and 1940°?

(b) What is the ostimated requirement for the current year?

(¢) Have Government placed any order with any State Government for hand-
loom textile goods?

(d) What is the total value of the order so far placed?

The Minister of Works, Mines and Power (Shrl Gadgil): (a) The valuo of
cotton textiles purchased for requirements of the Central Government was about

Rupees 8 crares 41 lakhs in the year 1948-49 and about Rupees 3 crores 52
lokhs in the year 1949-50. C

gb) No accurate forecast can be made of the requirements for the year
1950-51.  But it is likely to be of the saine order as for the last two years.

(0) and (d). Orders are not placed on State Governments but direct on
manufasturers and stockists. The total value of orders for handioom gonds
placed in the year 1949-50 was Rs. 8,82,708.

Shri Lakshmanan: May I know the total amount for which orders have
been placed with the State of Travancore-Cohin?

Shri Gadgil: T require notice for that.

Dr. Deshmukh: Has the Government considered the possibility of utilising
handwoven textiles for all Government departments, both in the Centre as
well as in the provinces, and if so, have any steps been taken in this direction?

Shri Gadgil: The policy of Government is to buy the products of the
handloom industry up to one-third of its requirements:

Shri Sidhva: Out of nearly Re. 3} crores worth of textiles purchased by
Government for its own purposes, how much was Indian-made and how mueh
was foreign?

Shri @adgil: 1 require notice of that.
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Shri R, Velayudhan Was ony purchase of klhadi made for Government
requirements ?

8hri @Gadgil: I do not know. I really require notice for that.

Dr. Deshmukh: When was this policy laid down? If it was laid down some

time back, how is it that only Rs. 8 lakhs worth of orders were placed for the
handloom goods?

Shri Gadgil: The policy to purchase one-third of Government requirements
from the handloom industry was decided on the 15th of October 1949. The
States were requested to send samples of handloom cloth produced in their
areas and accordingly samples were veceived from Madras, Bihar and from
Madhya Pradesh. Out of the samp'es received from Mudras, there was a
fair number of acceptable things.: The sainples received from Bihar were
put to test and certain dcfects were noticed in them.  The only sample of an
item regularly purchased by the Government of India which was received from
Ajmer-Merwara, was not found to be suitable.  So far as Madhya DPradesh
samples were conzerned, out of the five items received, three were considered
suitable and two were rejected.

Dr. Deshmukh: To what extent has the assistance of the Central Board of
Cottage Industries Leen taken in this matter to secure the required cloth?

Shri Gadgil: I cannot answer that question off-hand.
Shri Lakshmanan: Were samples called for from all State Governments?

Shri Gadgil: Samples were called for from all the States, but they wero
received from only a few, whose numes I have mentioned just now.

Shri R. K. Ohaudhuri: May I know, if there is any truth in the report that
a large quantity of pure khadi has been ordeved for making uniforms for the
menial staff of the Government of Indiu?

Shri Gadgil: I require notice of that question. |

PRODUCTION OF ALCOHOL

#1598. Shri Sivan Pillay: Will the Minister of Industry and Supply be
pleased to state:

(8) the total quantity of plain alcohol produced in the country;

(b) the quantity of the same used as power alecohol mixed with petrol;

(c) the quantity consumed as liquor; and

(d) the quantity used for methylated spirit and other pharmaceutical purposes?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Total produc-
. tion in 1949 was 97,25,778 bulk guallons.

(b) 28,29,708 bulk gallons.
(¢) 25,07,777 bulk gallons.
(d) 29,88,842 bulk gallons.
Shri Sivan Pillay: In view of the fact that prohibition has been introduced

in many of the States, do Government have a scheme for the increased production
of alcohal?

Shri Gadgil: That will be one of the consequences—that is obvious.
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Dr. Deshmukh: May I know whether an estimate has b
, 8 h: M ~ een prepared of
the breweries which will go out of action as a result of prohibition, I;.mi) whether
power alcohol will be manufactured in them?

Mr. Speaker: I think this question was put by the very Member a few
duys pgo.

Dr. Deshmukh: But there was an unsatisfactory answer then.

Mr. Speaker: May be.

) Sardar B. S. Man: Have Government taken into consideration the produe-
tion of aleohol in villages as a cottage industry?

) Shri G_-adgil: It is too difficult for any Government to take notize of such an
industry if it is so widespread and if it takes place in every cottage.

. Shri Sivan Pillay: May I know the percentage of power aleohol and petrol
in the mixture supplied as automobile fuel?

Mr. Speaker: I think that was also answered.

Shri Syamnandan Sahaya: In view of the introduction of prohibition -in
certnin States, um Government aware that this industry, on a cottage indus-
try basis, is likely to grow apace?

Mr. Speaker: It is only a suggestion.

SALT MANUFACTURE IN TRAVANCORE-COCHIN

+1509. Shrl Stvan Pillay: Will the Minister of Industry and Supply be
pleased to state:

a) the quantity of salt manufactured in Travancore-Cochin in the years
1948 and 1949 separately; I

(b) the internal requirements of salt for Travancore-Cochin per year;
(c) how the excess of salt, if any, was disposed of;

(d) whether therc is any scope for further extension of production of salt
there; and

(e) whether there is any proposal for nationalising the salt production in the
State either by the Government of India directly or through the agency of the
‘Btate Government?

The Minister of Works, Mines and Power (Shri Gadgil): (a) 16.7 lakh
maunds in 1948 and 18 lakh maunds in 1949. '

(b) About 22 lakh maunds.
(¢c) There was no excess in recent years.
(d) Yes.

(¢) Travan~ore-Cochin Government had a proposal to this effect; but this
has now been abandoned.

Shri Sivan Pillay: What is the amount of income representing recovery of
expenditure incurred, in connection with the arrangements for the sale of salt

by the State Government in 1948-49?
Shri Gadgil: 1 require notice for that.
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MANUFAc'rqnn OF WaATcHES AND CLOOKS

*1600. Shri Sanjivayya: (a) Will the Minister of Industry and Suppl b
pleased to state whether there is any firm in India which mmgfuctures gvl:xtyc':hese
clocks and time-picces? '

. (b) If not, is there any firm which assembles the parts of these commodities
imported from other countries?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes, so far
a8 clocks are concerned. o

(b) Government have no information. -

Shri Rathnaswamy: May I know whether any foreign firm has offered to
start a lactory in India and, if so, on what terms?

8Shri Gadgil: No, Sir.
Shri Syamnangian Sahaya: Will the Govermment be pleased io .stgte, m
answer- to part (a), the names of the firms which are munufacturing watches

and clocks in India, and whether there is any firm in Delhi manufacturing
these articles > -

Shri Gadgil: Docs the hon. Member want to know the names of Indian
firms manufacluring clocks?

8hri Syamnandan Sahaya: Yes, Sir,

8hri Gadgil: They are: The Swadesh Electric Clock Manufacturing Co.,
Bombay, and .the Great Tastern Industrial Corporation, Ltd., Banaras. These
are the two principal companies.

b?hﬁ Dwivedi: Are any of the products of these Companies available to the
public?

Mr. ‘Speaker: Order, order. When they are manufacturing it, it is obvious.

Shri Raj Bahadur: Ts there any proposal before the Government to develop
this watch-making industry on the lines it exists in Switzerland?

Shri Gadgil: There is no such proposal before the Government.

PaRISTAN RaAips IN AsSsaAM AND WEST-BENGAL .

%1601, Shri B. K. Pani: Will the Prime Minister be pleased to state:

(8) the total number of raids by Pakistanis and Pakistani Ansars in the
border arens of Assam and West Bengal since February 1950 to 8rd week of
March 1950;

(b) whether it is a fact that such raids are very frequent in the distriet cf
Nadia in West Bengal and Tripura in Assam; and

(¢) what was the total loss as casualties in these raids?

The Minister of Transport and Railways (Shri Gopalaswami): Information
ir still awaited from: the West Bengal and Assam Governments while that from
Tripura is incomplete.  Full information when received will be laid on the

Table of the House.
Shri B. K. Das rose—

Mr. Speaker: The information is being collected. What are the questions
to be asked now?
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Shrl B. K. Das: T want to know what is the instruction
guards that have been plued there to meet such raids?

Shri Gopa.luwami: Resist all raids.

Shri Kamath: Have they instructions to pursue the raiders into Pakistan
ternitory ?

to our border

8hri Gopalaswami: That would be committing the same offence that the:
other people are committing. :

8hri Kamath: How do Government propose to

............

Mr. Speaker: Order, order. No more questions now,

PaYMENT OoF ANNUAL BoNus To INDUSTRIAL EMPLOYEES

%1602, Shri D. S. Seth: Will the Minister of Labour be pleased to state:

(a) whether it. was brought to the notice of Government that the Muhabir
Cotton Mills, Delki, paid the annual bonus to industrial employees in the form
of cloth-coupons? .

(b) whether it is a fact that the recommendation of the Chief Inspector of

Factories to take the matter to the Court was rejected by the Delhi Administra-
tion; and

(c) if the answers to parts (a) and (b) above be in the affirmative, what steps
do Government propose to take in the matter?

The Minister of Labour (Shri Jagjivan Ram): (a) No. A complaint was,
however, received to the effect thut the Delhi Cloth Mills were paying annual
bonus to their workers in the form of cloth coupons.

(b) Tt has been uscortained that no suczh recommendation was made by the

. Chief Inspeztor of Factories.

(¢) Does not arise.

RuNNING oF MamABIR CoTTON MILLs, DELHI

#1608. 8hri D. 8. Seth: Will the Minister of Industry and Supply bo
pleased to state whether it ix a fact that an offer was made by the employeecs
of the Mahabir Cotton Mills, Delhi to Government to run the mill on eny
wages whatsoever if the concern, which has been closed since last two years,
were token over by Government and if so, with what result?

The Minister of Works, Mines and Power (Shri Gadgil): A labour orgaui-
gation of Delhi suggested that the mill should be taken over by Government.
There was, however, no offer from labour that they would be prepared to work
on wages lower than the regular wages. The offer was not accepted becauss
the prosecution ngainst the management of the mill was pgndmg in court and
also because the fasctory was not considered very economieal.  The present

position is that another company has inken & lease of the mill and is tsking
steps for re-opening a part of it.

_ Shri Hossaln Imam: What help is Government giving to the new company ?
Is it giving any help?

Shri Gadgil: No help is being given.
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INDUSTRIAL TRIBUNAL AWARD r¢ MAHABIR CoTTroN MiLLs

*1604. Sardar Hukam Singh: Will the Minister of Labour be pleased to
-state: )

(a) whether it is a fact that the Mahabir Cotton Mills of Delhi is closed
for the last two years and that the Delhi Administration has done nothing to see

that the award given by the Industrial Tribunal appointed to adjudicate in the
dispute is implemented ;

_ (b) if th: answer to part (a) above be in the affirmative why has the Delhi
Administration failed to intervene in the matter; and

(¢) what action do Government propose to take in the matter for the en-
forcement of the award?

The Minister of Labour (Shri Jagjivan Ram): (a) to (¢). The Manage-
ment of the Mahabir Cotton Spinning and Weaving Mills Ltd., Delhi, which
was working it on lease failed to lift the lock-out in contravention of Govern-
ment Orders prohibiting the continuance of a lock-out in the Mills. The
Delhi Administration successfully prosecuted the Management for its failure

to lift the lock-out. The employer and the Manager of the Mills were each
fined Rs. 500 for this default.

The Award of the Industrial Tribunal, Delhi, which was given in May, 1949,
wag enforced by the Local Administration for a period of one year with effect
from 26th July, 1949.  After the enforcement of the Award, the Mill has
been leased out to Messrs. Om Cotton Mills Limited. The new lessce is
taking steps to restart the Mill and it is hoped that the terms of the Award
will be implemented by the new Management.

Sardar Hukam 8Singh: Sir, sometimes we have to deny to ourselves Qbe
-answers because they are not audible.

Mr. ‘Speaker: Which part did he not follow?

Sardar Hukam Singh: I have tried to follow it. T only want to know this.
Now that the Mill has been leased out, when is it expected that it will be
-started ?

Shri Jagjivan Ram: It is expected that it will re-start very soon.

Shri Hossain Imam: May I know for how long the Mill was closed? .

*  8hrl Jagjivan Ram: I think it was for nine or ten months.

Shri Hossain Imam: May I know whether the award of the Tribunal will

be effective against the new management as well?

Shri Jagjivan Ram: Yes.

INDUSTRIAL TRIBUNAL FOR DELHI

+1605. Sarder Hukam Singh: Will the Minister of Labour be pleased to
-state.

(n) whether it is a fact that Government sanctioned a full-time Industrial
Tribunal for Delhi in response to a demand by the workers of various industries
in Delhi; and

(b) if so; why no such Tribunal has so far been appointed?
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' The Minister of Labour (S8hri Jagjivan Ram): (n) and ‘(b). A part-time
Indusirial Tribunal has been set up for Delhi ag the volumne of work does not
jusufy the establishment of a  whole time Tribunal. The question of
strengthening the existing adjudieation  muchinery is  however under the
consideration of Giovernment.

.
SA¥ETY ABRANGEMENTS IN CoaL MINES 1N MADHYA PRADESH

#1608, Shri B. P. Singh: (a) Will the Minister of Labour be pleased to:
state whatl dction has been tuken by Government to improve the working:
conditions of labour employed inside the coal mines in Madhya Pradesh?

(b) Are the Jabourers supplied with safety lamps for working inside deep
mines !

(¢) Are such deep mines provided with arrangements for the supply of
fresh, air?

(d) Have such mines been provided with pumps for pumping out the water
froin the mines aud other safety measures to ensure the safety of coal miners?

+ The Minister of Labour (8hri Jagjivan Ram): (a) The Indian Mines Act,
1928 and the Mines Maternity Benefit Act, 1941 which deal with the working
conditions of labour employed in mines are being enforced in the coalmines
of Madhya Pradesh. The Inspecting staff under the Chief . Inspector of
Mines and the Coal Mines Welfare Comimissioner make periodical inspeztions
of the mines to ensure that the provisions of the Act are complied with.

(b) The workers in coalmines in Madhya Pradesh are not sup?')]ied with
safety lamps as therc are no deep mines in this aren nnd there is also no
influnmable gas in these mines. ' ‘

(¢) All the mines, whether large or small, are properly ventilated.

rd

(d) Yes.

Shri B. P. 8ingh: Has there been any accident on account of fire in the
coal mines in Madhya Pradesh?

shri Jagjivan Ram: I have no information, but T think therc has been
no accident due to fire.

Shri Kamath: During the lust twelve months how many strikes have there
been in the Madhya Pradesh coul miines for better working conditions?

Shri Jagjivan Ram: May I know, Sir, whether it is relevant to this ques-
tion?
Mr. Speaker: 1t might be brought in with reference to part (a)—"‘im-
provement of worling conditions’’. and therefore. dissatisfaction for wanf of
improvement. ‘ '
Shri Jagjivan Ram:

ditions of work. But
dearness allowance

4xpoRT OF CASHEW-NUT

T think there has been no strike on necount of con-

there have been strikes for increment nf wages and

*1607. Shri Alexande.: (s) Will the Minister of CGommerce be ploased to
state the amount, of Dollarg earned by India in cashew-nut exports in the year

just preceding devaluation of sterling?
(b) Was there a iall in cashew-nut prices in America since devaluation and,
if so, to what extent?
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(¢) 'What approximately is the loss in Dollar earnings on this export after
devaluation compered with the figures before devaluation?

(1) Do Government propose to levy any export duty on this Commodity ?

The Minister of Works. Mines and Power (Shri Gadgil): (a) The total
vuine of exports of Cushew lernel to dollar -countries during the year prece-
ding devaluation i, ¢., October 1948 to September 1949, aggregated to Rs. 440.

Inkhs which at the pre-devaluation exchange rate of Rs. 8-32 per dollar, approxi-
mate to 13 3 million dollars.

(b) Yes, Sir. A statement is laid on the Table showing the monihly

prices of Cashew nuts in U S A. during the second half of 1940. T[See Appendiz
P11, annezure No. I1.]

~ (e¢) The average monthly loss in dollar earnings from export of Cashew
fernels during the 6 months (October 1949 to February 1950) after devalua-
tion ia roughly 0.16 million as compared with the nverage montlily exports
«luring tho 12 months ending September 1049, -

(1) There is no such proposal under consideration at present.

Shri A'exander: (‘onsidering the fact that it is a monopoly export,

will
it uob anake up the dollur deficit if a small export duty is imposed?

Mr. Speaker: It is not n question asking for information, but perhaps it is
a suggestion for a~tion. Has he to put any question ssking for information?

Shri Alexander: Is it a fact that there is under-quoting of prices on
~ureownt of competition?

-Shri Gadgil: 1 cannot say.

Shri Kamath: What percentage of our kaju exports falls in the sberling
ares und how much in the dollar area? :

-Shri @adgil: 1 will give the figures and leave it <o the hon, Meml)er to
work out the percentage.  In 1948-49 the exports to dollar ecountries, namely,
U.S.A. +nd Canadn . were 16,740,000 tons and the total - exports were
18,289,000 tons. )

Sty Hossain Imam: Has there been any incrense in _exporte to sterling
Lareas nving the five months of the post-devaluution period?

Shri Gadgl!: No.

Shrimati Renuka Ray: Hae any export duty been put to cover the loss ?
Shri Gadgll: No. I haye already anéwered that question.

Mr. Speaker: That suggestion was made already.

ghri Rarman: May'T know whether the control on' the import of cashew
suts into India still exists or has it begn withdrawn?

Shri Gadgil: So far as import is concerned there is no ban and it is under
Open General Licence ‘troin soft currency countries.

or C steps - to
arman: May I know whether Government have tuken any s
ity srgflt, ?he quality of export of nuts from_this country to America after !,he
4;Li2dions made by the American importers of nuts as regards the quality?

Mr ﬁp“kerg T believe this was also raised and replied to in this House.
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uo‘t. to take anv:a?idvﬂxti Iemo:v i oy s thefpoh'cy of .the Government of  India
\ ¢ oceulti ] ion i ,
com;’noditim‘) 8 ng out of devaluation in regard to our export

8hri Gadgil: That is not the policy.  The policy is to tuke every advantage.

_8hri R. K, Ohaudhuri: Is it o fact that consumption of this nut has a
Tejuvenating effect, and if so why has such a large export been allowed?

Bhri Gadgil: I will be guided by the experience of the hon. Member. Per-
haps foreign need is greater.

Dispraozp Prrsons IN BeLA Roap CoLONIES

sbat‘;l‘ws. 8hri D. 8. Seth: Will the Minister of Rehabilitation be pleased to

(a) the total rumber of displaced persons having shelter in the Bel, Road
Colonies ; ’

(b) the nuuber of water taps provided in each place; and
((;) whether Govérnment propose to increase the number of hydrants in the
area’ : - .
L mlgxe Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (o)

(b) There are 4 hydrants which run for 24 lhours and 6 which run during
the scheduled hours. There is also a wuter reservoir.

(¢) Ne.

. Shri Deshbandhu Gupta: May 1 know whether it is a fact that a large
number of these houses were burnt the other day, and if so what relicf has
- been provided by the Government?

Shri Mohan Lal Saksena: Nu. The fire took place in some other quarters,
vot in the Bela Road quarters, ‘

Shri B. K. Das: Muy I know whether this is under the direct supervision
of the Rehabilitution Ministry or the Delhi Municipal authorities ?

Shri Mohan Lal Saksena: It iz under the supervision of the Chief Commis-

‘s1oner,

-

ProTECTION TO MAORINE TooL INDUSTRY

*1809. Shri Deshbandhu Gupta: (a) Will the Minister of Industry and Supply
be pleased to stute whether it is a fact that the Tariff Board had recommended
certain protection to be given to Machine Tool industry about two years back
and if so, what action has heen -taken on the same? .

(b) How many Machine Tool manufacturing concerns were working in India.
during the war years, and how many of them have closed down since then? .
(¢) What are the reasons for the same? '

The Minister of Works, Mines and Power (8hri Gadgil): (a) I would refer
the hon. Member to the reply given by me to parts (c) and (d) of Starred

Question No. 59 on the 2nd February 1949.

(b) and (¢). 215 in the undivided India. ‘About 100 of these ceased
to manufacture machine tools and diverted to other lines of manufacture
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which they considered to be more lucrative. 76 of such firms were in aress.
now in Pakistan.

8hri Deshbandhu Gupta: May I know whether it i & fact that in Secundera-

bad there wus one of the biggest factories in India and that it is closing for
want of protection? '

Shri Gadgil: It may be possible. I have no information just now.

ProTEOTION TO ELEOTRIOAL MOTOR INDUSTRY

*1610. Shri Deshbandhu Gupta: Will the Minister of Commerce be pleased
to state:

(#) the amount of protection recommended by the Tariff Board for Electrical
Motor Industry; and

(b) whether Government have taken any decision on the same and if not,
why not?

The Minister of Works, Mines and Power (Shri Gadgil): (a) The Indiaxr
Tariff Board has recommended a protective duty of 15 per cent. ad valorem.

(b) Decision has been taken and is contained in the Government of Indis,
Ministry of Commerce Resclution No. 11(2)T.B./49, dated the 4th February,
1950, published in the Gazette of India of the same date.

Shri Deshbandhu Gupta: What is the percentage of protection that Govern-
ment has agreed to?

Shri @adgil: That is contained in the Guzette, copy of which is available in
the Library.

Shri Hossain Imam: Is any Bill being brought forward for this purpose?

Shri Gadgll: There is nc necessity to bring any Bill because the present
rate was maintained and no addition was accepted.

Shri Deshbandhu Gupta: When was this decision taken? How long did
Government take to arrive at a decision in this matter?

Mr. 8peaker: He has given the date. The notification was issued some-
time in February.

Shri Deshbandhu Gupta: My point was when was the recommendation

made by the Tariff Board and how long did Government take to decide on the
recornmendation of the Tariff Board.

Shri Gadgil: I cannot say. But normally the decision is taken within
six weeks from the receipt of the Tariff Board's Report.

Shri Sidhva: The hon. Minister stated that fhe rate of

duty being the
same vo Bill was necessary.

May I know whether the period was extended
and in that event was not a Bill necessary to be presented to the House?. .
Mr. Speaker: That would be a matter for opinion.

Shri Sidhva: May I know whether the period was extended?

Shn QGadgil: My friend should know that it was a revenue duty.



WRITTEN ANSWERS TO QUESTIONS

ARRBANGEMENTS FOR HAJ PrLGRIMS

*1687. Dr. M. M. Das: Will the Prime Minister be pleased to state:

) (q) the arrangements made by the Government of India for the Haj
pilgrims;

(b) the average number of yearly pilgrims to Haj;

(c) whether Government have set up any organisation to look after the
welfare of.these pilgrims; and

(d) if so, the expenditure incurred by Government for such organisation?

The Deputy Minister of External Affairs (Dr. Keskar): (1) Adequate

arrangements are made with regard to travel, food supplies and medical
attention, (

(b) Approximately 14,450.

(¢) The Central Haj Committee at Delhi; the Port Haj Committee, Bombay;
the Special Haj Committee, Calcutta; the State Haj Committees, Lucknow
and Calicut; the Divisional Haj Committee, Dhubri; and District Haj Comumi-
ttees have been set up to look after the welfare of pilgrims. The Indian
Consulate, Jedda, is also engaged in assisting pilgrims.

(d) About Rs. 66,000 iﬁcluding expenses on administration, inoculation and
vaccination, repatriation of destitute pilgrims, and grants to State Haj Com-
mittees.

LABOUR WELFARE CENTRES AND AGRICULTURAL LABOUR UNIONS

~1596. Pandit Munishwar Datt Upadhyay: (a) Will the Minister of Labour
be pleased to state how many Labour Welfare Centres are working in India at
present ?

(b) How many Agricultural Labour Unions are there in each State?

" The Minister of Labour (Shri.Jagjivan Ram): (a) Information available
with the Government shows that there are 144 Welfare Centres in all States
including Part ‘B’ States.

(b) The number of sgricultural labour unions is reported to bhe seven in
Bihar, four in Madras, six in Uttar Pradesh and one in West Bengal.

PropuoTiON 00T OF ML CroTH AND HanpLooM CLOTH

*1596. Pandit Munishwar Datt Upadhyay: Will the Minister of Industry and
Supply be pleased to state how handloom cloth compares with mill cloth in
respact of the cost of production?

The Minister of Works, Mines .and Power (8hri Gadgil): A comparative
statement showing wholesale prices of certain representative types produced
by handlooms and ex-mill prices of corresponding mill cloth is placed on the
‘Table of the House. [Bee Appendiz VII, annezure No. 12.]

(1463)
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‘

IMPORT OF AUTOMOBILES

*1611, 8hri M. V. Rama Rao: Will the Minister of Commerce be pleased to
state:

(a) the monetary ceilings available during the financial years 1949-50 and
1950-51 for the import of automobiles; and

o (h?) the monetary ceilings available during the same years for the import of
ars ' '

The Minister of Works, Mines and Power (Shri Gadgil): (a) and (b). The
wonetary allocations for licensing are made for six monthly periods and not om
the basig of finuncial year. During the first two months of 1949-50, imports of
Motor Cars, Motor Cycles and puarts thereof from soft currency countries wera
covared by O.G.L. No. XI. Licences for imports of trucks, chassis ete.,
from soft currency countries were also being granted liberally. The restrio-
tions wére only in respect of imports of cars and trucks from dollar area.
Figures of imports during the complete fifuncial year 1949-50 are not yeb
available.  As regards imports during the calendar year 1949 the attention
of the hon. Member is invited to the statement placed on the Table of the
House in connection with Question No. 818 by Pandit M. B. Bhargava.

During the first half of 1950 it is estimated that about 4,000 ecars, 5,000
buses and chassis and 2,000 cycles will be imported. No information can
be furnished for the latter half of 1950 as the policy for that six monthly
period is yet to be formulated. .

ImrPoRT OF MoTOR CABS AND TRUCKS

*1612, Shri M. V. Rama Rao:. Will the Minister of Commerce be pleased to
state:

(a) the number of Cars imported during the financial year 1949-50;
(b) the value of the same; and
(c) the number and value of trucks imported during the financial year 1949-502

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (¢).  The
hon. Member’s attention is invited to the reply furnished to part (b) of his
earlier Question No. 1611.

INVESTMENTS BY INSURANCE COMPANIES IN NATIONAL SAVINGS CER-
. TIFICATES :

*1818. Shri Deogirikar: Will the Minister of Oommerce be pleased to state:

(n) whether it is o fact that the Co-operative Insurance Companies are sllow-
ed to invest, their funds upto one lakh of rupees in National Savings Certificates ;

(h) whether this facility is denied to the Mutual Insurance Coml'mnies ; an@
(e) if so, what are the reasons therefor?
The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes, Sir.

(b) No, Bir. Mutual companies_are not denied this facility, only in their
oase the maximum amount of investment ig restricted to Rs. 60,000.

(¢) Co-operative Insurance societies are generally speaking comparatively
small institutions run on a non-profit basis. They are also subject to oclose



WRITTEN ANSWERS 1485

control in the matter of investments b th istr i iet

; he matter €] y the Registrar of Co-operative societies.
1t is theretore' justifiable to fucilitute investment by these Slc))cieties, in these
cenlﬁcgtea which would give them a better yield.

MuruaL AND CAPITAL Li¥E INSURANCE COMPANIES

« *1614. Bhri Deogirikar: (1) Will the Minister of Commerce be pleascd
tg state how many Mutual and Capital Life Insurance Companies were started
since the commencement of the Insurance Act, 19387

®) How many new Comupanies have shown: surplus and declared bonus?
(¢) What are their names? -

" (g) How many of those companies were amalgamated or went into liquida-
10n ' ’

(e)"What steps other thau liquidntion were taken by Government to safe-
guurd the interests of -poliey-holders?

(f) Did Government previously inspeet the offices of those Companies.
against whora actions were taken? '

The Minister of Works, Mines and Power (Shri Godgﬂg: (8) Since the
commencement of the Insurance Act, 1988 (1st July 1989), fifteen mutuaf
and twenty-five proprietory Life Insurance Companies were started.

(b) and (c).  As will be seen from the statements in the Insurance year
book = Central Mutual Life Insurance Company, Limited, Bombay  and
Devkaran Nanjee Insurance Company, Limited, Bombay have shown surplus
and have declared bonus, .

(d) None,,

(e) No special steps to safeguard policyholders’ interests other than the
normal supervision envisaged in the 'Aet were found necessary in the case of
these companies. { Gt

(F) Does not arise.

r

CIROULAR FROM PLANNING COMMISSION SECRETARIAT

*1615, Shri Tyagl: (a) Will the Prime Minister be pleased to state whether
it is a faot that a circular has becn issued .recently by the Secretariat of the
Planning Commission enumerating the various offices and posts desired to be
filled up at once? :

(h) What is the number of the proposed posts and what is the scale of pay
fixed for them?

The Prime Minister (Shri - Jawaharial Nehru): (a) and (b). Copies of
olroular Jetfers on the subject of staff required for the Planning Commission
issued to the various Ministries have bern placed on the Table of the House.
[Copy placed in the Library. See No. 1~’-79/50.]

Thay oontain all the information required by the hon. Member. It
should be noted that while the staff required for the full organisation is laid
_down, it is not proposed to engage any staff till it is required.
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. IMPORT OF MOTOR VEHICLES

*1816. Col. B. H. Zaidi: (a) Will the Minister of Oommerce be pleased
to state the total wnount alloeated for the import of motor vehicles in 1949-50?

(by Were the sule figures for various makes of vehicles in the preceding
three vears tuken into accomnt  in determining the question of the import
licenees and if nol, why not?

_The Minister of Works, Mines and Power (Shri Gadgil): (a) Attention is
Jﬁwted to the reply given by me to the Question No. 1611 by Shn M. V. Rama
380, ‘

(b) No licences are granted for import of cars and trucks in completely

knocked down condition only and in granting licences the assembling capa-
city of each workshop, the available foreign exchange and other relevant

‘factors are taken into accpunt.

o

IMPORT OF SPARE PARTS FOR AUTOMOBILES AND TRACTORS

*1617. Col. B. H. Zaidi: («) Will the Minister of Commerce be pleased to
state whether Government are aware that an acute shortage of spare parts for
tractors and motaor vehicles existg in the country?

(b) To what extent is this shortage due to von-issue of import licences for
spare parts for the last half-yearly period?

() Will tiovermnent consider the advisability of ear-marking 2, certain
perecntage of the value of import licences for the import of spare parts for the
respective makes of tractors and motor vehicles?

The Minister of Works, Mines and Power (Shrl Gadgil): (a) It was recently
brought to the notice of the Government that there are not adequate stocks
of apare parts ol tractors in the country. No such complaint has so far
been received in regard to motor vehicles.

(b) During July/December 1949 licensing period, imports of motor vehicle
parts from soft currency countries were covered by O.G.I. for shipment upto
15th September, 1949.  Thereafter licences were granted against commit-
ments made under O0.G.L. and also on the basis of a quota of past imports.
With regard to tractors, licences have been issued for imports from United
Kingdom, Czechoslovakia and other soft currency countries as also from the
dollar area. 1t is true that the quota licences for July-December 1949

‘were not issued until the 8rd week of March, 1950.

(¢) So tar as tractors are concerned, importerq are required to import spare
arts to the extent of certain percentage of the value of tractors. Similarly,
icences are granted to importers and assembly workshops for import of motor
vehigles spare parts.  The licensing in respect of import of motor vehicle
purts and tractors has been liberalised and it is hoped that adequate stocks
will be maintained. In granting licences foy motor vehicle parts, the number

-of motor vehicles of each make on the road is taken into account.

MANUFAOTURE OF AUTOMOBILE COMPONENTS

*1618. Shri M. V. Rama Rao: Will the Minister of Industry and Supply be
pleased to state:

(1) the names of the factories which are equipped to produce automobile
components in India;

(b) the capital invested on each of them;
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(¢) the names of the parts and components which each of these factories is
«quipped to produce;

- (d) the quantity or output of every such component expected from ench
factory; and
(e) the probable time.by which ench such compouent is expected to be
produced ?
The Minister of Works, Mines and Power (Shri Gadgil): (1) to (c). A
g;aterlic;m]w 1 inid on the Table of the House. [See Appendiz VII, aunczure
0. lo.

(d) and (e). This information will be collected by the Expert Committee
which is being appointed in accordance with the undertaking given to the
House by my collesgue, the Finance Minister, and myself in connection with
the revision of Import Tariff as applicable to automobile components.

FiLms ror FoREIGN MARKETS

*;619.‘8hri Rathnaswamy: Will the Prime Minister be pleased to state
vyhether Government have auy plan to advise Film Producers to produce such
fils as would have a good demand in foreign markets?

The Deputy Minister of External Aftairs (Dr. Keskar): Government have
appointed a Film Enquiry Committee which, among cther things, is examin-
ing this question. On receipt of the recommendations of this Committee,
the steps to be taken to develop.an export market for Indian films will be

further considered.
MANUFACTURE OF RabpIo EQUIPMENT

*1620. Shri Rathnaswamy: (1) Will the Minister of Industry and Supply
be pleased to state whether it is a fact that certain foreign firms have sub-
mitted plans to establish plants to manufacture Radio Equipment in India?

(by If so, what are the terms on which they have agreed to do so?
(¢) What are the countries which have come forward to start this enterprise?

The Minister of Works, Mines and Power (Shri Gadgil): (a) and (o).
Messrs. Marconi’'s Wireless Telegraph Co.- (United Kingdom) and  Messrs.
Compagnie 'Generale De Telegraphie Sans Fil, Paris, have, at our request
submitted project reports for the establishment of a factory for the manu-
facture of radio equipment and radar (excluding domestic broadcasting
receivers). . ]

(b) A fee of Rs. 1,20,000 and 7,500 pounds is payable to the French and
English firms respectively for the preparation of these reports.

FACILITIES PROVIDED ¥OR GUARDING STAFF BY SALT Facrory OWNERS

*1621. Shri Jagannath Mishra: Will the Minister of Industry and Supply
be pleased to state whether it is a fact that in addition to the paywent of cess
in respect, of establishment charges on salt the factory owners have to coustruct
quarters for the guarding staff, to meet the cost of their annual repair, to
supply drinking water and to give medical aid to the staff?

The Minister of Works, Mines and Power (Shri Gadgil): The licensees of
salt factories are required to construct quarters for the staff and keep them

in good repair. Where conditions of water supply are difficult, a special cess
is also insisted upon. Medical aid to the staff is generslly provided by

Government.
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PossiBrLrTies oF SaLt MANUFACTURE IN ORISBA

*1622. Shri Jagannath Mishra: Will the Minister of Industry and Supply
be pleased to state: ’

(8) whether it is a fact that Government sent one. Rai Bahadur Siva Charen
Das in the year 1947 to Orissa to report on the possibilities of salt manufacture
in Orissa:

(b) whether it is a fact that in his veport, he gave a culculation of income
and expenditure on account of salt manufuctured on an acre of land; and

(¢) if so, what is the amount of such income and expenditure and profit?
The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes.

(b) He has given a breakup of the ex-factory price for 600 maunds (taking
the average yield as 600 maunds per acre) for the Ganjam factory.  _

(c) A statement is laid on the Table of the House. [Bee Appendix VII,
annezure No, 14.]

’

CeENTRAL EXCISE AND SALT (AMENDMENT) BILL

*1623. Shri Jagannath Mishra: (a) Will thoe Minister of Industry and
Supply i pleased to state whether it is a fact that in April 1947, Government
moved o :notion in the then Tegislative Assembly to refer The Central Excise
and Salt (Amendment) Bill to a Seleet Committee? h

(b) Tus the Bill been dropped altogether aithout being pursued to other
stages and if so, why? '

The Minister of Works, Mines and Power (Shri Gadgil): (s) Yes.

(b) The Bill was not pursued as the administration of salt was transferred
from the Ministry of Finance to Ministry of Industry and Supply and it was
decided that a self-contained Salt Bill should be introduced in due course.

ArMyY PrEss, Crvin LiNes, DEnu:

*1624. Prof. Yashwant Ra8i: (a) Will the Ministe: of Rehabilitation be pleas-
ed to state since when the Army Press, Civil Lines, Delhi, which is" an evacuee
property, is closed? :

(h) Are Geovernment aware thati hundreds of displaoéd'\"«'urkur; employed in
the Press, have been thrown out of employment owing to its closure?

(¢) What are the reagons for closing this Press?

The Mimster of State for Rehabilitation (Shri Mohan Lal Saksena): (a) and
(b). The Army Press was never closed down since the Oustodian ook it
over; and it is incorrect to say that hundreds of persons have been thrown
out of employment. The number of persons at the time of teking over was
gixty; and o skeleton staff has been working all along.

(¢) Does not arise.
INVITATION or TENDERS For ARMY PrEss, Crvir LINEs, DELHT

*1625. Prof. Yashwant Rai: (1) Will the Minister of Rehabilitation be plear
ed {o state whether it is a fact that the Government invited tenders from Co-
operative Societies, individuals and combines of displaced persous to auote their
maximam gnnua! rautal for the Army-Press, Civil Lines, Delhi after consulting
the inventory?
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(b) Do Government propose to place ou the Table of the Housc the list of
terderers? :
(c) Were these persons asked to see the present condition of the Presg plant
before subinitting their tenders? .

(d) Ts it a fact the Minister of Rehabilitation had given an assurance to the
Army Press Workers' Union that the Press would not be given to capitalist
concerng and if so, why were the tenders invited?

The Minister of State for Rehabilitation (S8hrl Mohan Lal Saksena): (a) Yes.

(b) It is not the practice to lay down tenders on the Table; but if the House.
desires, the same shall be done.

(o) Yes.
(d) No. The second part of the question does not arise.

SOHEME re RUNNING OF ARMY PrEss, CrviL LiNes, DELRI

*1626. Prof. Yashwant Rai: (a) Will the Minister of Rehabilitation be pleus
ed to state whether it is a fact that y deputation of the Press Workers® Co
operative Printing and Publishing- Society, Delhi Ltd. waited upon him with
tgeir detailed scheme regarding their rehabilitation and also the smooth
running of the Army Press, Civil Lines, Delhi?

(b) If so, whet consideration did Government give to their scheme?
(c) What is the reason for the delay in allotting?

The Minister of State for ‘Rehabilitation (Shri Mohan .Lal Saksena): (a)
Yes. - ‘

(b) Their case was considered along with others,

(¢) The Custodian General of Evacuee Property had to call for tenders and
then scrutinise them carefully and decide about the final selection. The
highest bidder has since been selected and lease agreement is being drafted.

PROPERTIES LEFT BY INDIANS IN BURMA

+1627, Shri Dwivedi: Will the Prime Minister be pleased to state:

Sa) whether Government have kept any up-to-date detailed list of all the
landed property left by Indians domiciled in Burme during the yesrs 1841 and
1942 in Burma,; . -

(b) if the answer {0 part (a) above be in the affirmative, whether Govern-
ment will give the details of the same: '

(c) whether the attention of Government has been drawn to the fact that
many children of thesc Indians are living in India as orphans, and that there is
no clue of their parents or any other relative while they have left landed prcperty
in Burmra; and _

(d) if the answer to part (c) ‘above be in the affirmative, what stepy did Gov-
ernment take or are going to take to restore that property to those orphans?

The Deputy Minister of External Aflairs (Dr. Keskar): (a) No.

(b) The question does not arise.

(®) Yes-
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(d) Government are in correspondence with the Government of the Union
of -Burma who have promised to supply lists of immovable properties in
Burms belonging to orphans resident in India. On receipt of these lists, the

Indian Ambassador in Rangoon proposes to teke up the question of taking
out letters of administration and of safeguarding these properties.

WaAGES OF WORKERS IN SHIP-BUILDING INDUSTRY

#1628. Shri Gopinath Singh: Will the Minister of Industry and Supply be
‘pleased to state:

" (a) whether it is o fact thut the wages of the workers employed in the ship-
building industry have been reduced of late; and

(b) whether this reduction applies only to junior staff or to all grades of em-
ployees including the officers of the Governgent attached to the industry?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Presumub!ly
‘the Hon'ble Member is referring to the workers at the Vizagapatam shipyard.

If so, basic wuges were not reduced, but there was reduction in dearness
allowance.,

(b) To all grades of employees.
WORKERS IN TEA-GARDENS IN UtTAR PRADESH

*1630. Shri Balmiki: Will the Minister of Labour be pleased to state the

number of workers working in tea-gardens in Dchra Dun  Distriet in  Uttar
Pradesh? :

The Minister of Labour (Shri Jagjivan Ram): Approximately 8,600.
ExrorTs T0 NEPAL

*1631. Lala Achint Ram: Will the Minister of Oommerce be pleased to state

the total value of various articles exported to Nepal in 1947-48, 1948-49 and
1949-50 from India?

The Minister of Works, Mines and Power (Shri Gadgil): Statistics of value
of the various articles exported to Nepal are not available. Figures of the
quantities exported are, however, available and a statement showing the
exports of certain sclected commodities is placed on the Table of the House.
|See Appendiz VII, annezure No. 15.]

MAINTENANCE ALLOWANCE TO DISPLACED PERSONS

*1632. Lala Achint Ram: Will the Minister of Rehabilitation be_ pleased to
state: g

(a) the reasons for the delay in disposing of applications for maintenance
allowance to deserving displuced persons;

(b) the maximum period taken for the disposal of one application; and

{c) the steps taken so far to expand the machinery of scrutiny and payment
-tu sacure speedy disposal®

. Saksena): (a) to

The Minister of State for Rehabilitation (8hri Mohan Lal () to

(c). AN possible steps have been taken to expedite paymentg of mglntt}?n

ance allowance. A number of Sub-Committees has been formed an ) ey

are meeting from day to day; and I am satisfied that there has been - no
-avoidable ‘delav.
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PLANNING COMMISSION SEORETARIAT

*1633. Shri Kamath: Will the Prime Minister be plcased to state.

(a) whether, Government have decided upon the organisation and set up of
the Planning Commission, Secretariat and ancillary Sections, if any, at the
Centre and in the States; :

(b) if so, she detnils of that organization and set up; and

(v) whether any deudline has been fixed for the report of the Planning Com-
misgion ?

The Prime Minister (Shri Jawaharlal Nehru): (a) and (b).
Commission propose to set up an organization consisting of two Secretariat
Branchés dealing with Administration and Co-ordination, and six Divisions.
The Divisions will deal with (1) Resources and Economic Survey, (2) Finance,
(8) Industry Trade and Transport, (4) Food and Agriculture, (5) ISevelopment
of Natural Resources, and (6) Employment gnd Social Services.

The Planning -

A4 the request of the Planning Commission, most of the States have set
up inter-departmental Committees of Secreturies of Planning. In each State
one of the Secretaries has been appointed as Secretary for Planning and
officio Chuirman of the, Comnuitree.
a8 a rule, -under the Chief Minister.

ex-
The inter-depurtmental Cowmittes 1s.

‘While the organization of the Planning Comrission Secretariat has been
laid down, it is not proposed to engnge any staff except when it is immediately
needed.

(¢) The Planning Commission is supposed to be a continuing body. Tt will
not only prepare a general plan but will also report from time to time in
regard to various parts of the plan or the preliminary steps to be taken. It

will also maintain o continuing review of the work done in connection with
planning and report on it from time to time.

'RADE IN JUTE GOODS

*1634. Giani G, S. Musafir: Will the Minister of Industry and Supply be
pleased to state:

(a) whether w is u fact that almost all Government requirements in jute
manufactures .o met through the State Agencics;

(b) whethe. it i+ a fact that the trade in jute manufactures in Bengal is
not controlled by Government; and

(c) if so. what is the.policy of Government in this matter?
The Minister of Works, Minegs and Power (8hri Gadgil): (a) Yes.

(b) Yes; only the exports of Jute Goods and their prices are controlled by
the Government of India.

(c) Control and regulation of jute manufaatures are State subjects.
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BLAOKTISTING OF FirMS

#1685. Shri Kamath: Will the Minister of Oommerce be pleased to state:

(8) whether any import firms in Bombay were blacklisted by Government for
irregular practices; ’

(b) whether, after having been so blacklisted, any firm has been granted an
import licence; and

(c) if so, the reasons therefor?

The Minister of Works, Mines and Power (Bhri Gadgil): (a) to (¢). A
uumber of firmg in Borbuy were debarred from getling import licences for
irregular practices. But these firms were nevertheless entitled to get licences
under O.G.L. concession scheme wheve orders had been placed and accepted
before the cancellation of the O0.G.J.. Nc. XI or No. XV as the case may be.
It is not possible to give a more definite reply to parts (b? and (c) of the ques-
tion unless the name of the firm. the article for which licences were granted
and other particulars are furnished. '

APPOINTMENTS IN MINISTRY OF INDUSTRY AND SUPPLY
174, Shri Kamath: Will the Minister of Industry and Supply be pleased
to state: .

a) the number of officers, overaged or superannuated. appointed in the
Ministry of Industry and Supply and its attuched and subordinate offices since
15th August 1847; .

(b) the nunber of appointments made in the Ministry of Industry and Supply
and its attached and subordinate offices to posts without reference to the Foderal
Public Service Commission, where such reference wds necessary;

(¢) the number of appointments made against the recommendations of the
Federal Public Service Commission; and )

(d) the reasons for departure from the usual practice as regerds: the Federal
Public Service Commission?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Twelve of
whom two havg since retired. -

(b) No officers were appointed without reference to the Union Public Ser-
vice Commission where such reference was necessary.

(c) Nil.

(d) Does not arise.

TRADE PAOT WITH SWITZERLAND

176. Shri Rathnaswamy: (a) Will the Minister of Oommerce be - plensed
to state whether it is & fact that a fresh Trade Pact is to be concluded shortly
between India and Bwitzerland?

{b) What are the previous pacts concluded with Switzerland and when were
they concluded?
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_ The Minister of Works, Mines and Power (Shri Gadgll): (s) Yos, Sir, if
ﬂl:od%eg_otmtxons which ure being carried on at present are successfully com-
cluded.

(b) A Trade Agreement for one year .was entered into with Switzerland on
the 17th March 1949 and that expired on 28th February 1950.

PENICILLIN FACTORY

17% Shri Rathnaswamy: (a) Will the Minister of Industry and Supply be
pleased to sinte whether it s u fuct that an agreement has heen reached by
Government with a Swedish firm for the starting of a penieillin factory?

(b) if so, what is the extent of assistance promised to the Swedish firm?
(c) What are the other drugs proposed to be manufactured in the factory?
The Minister of Works; Mines and Power (Shri Gadgil): (a) Yes, Sir.

(b) The Penicillin Factory is to be set up as & Government project with
the technical assistance of the Swedisb firm. The question of any asSistunce
to the firm, therefore, does not arise. -

(c) Sulphanilamide, Sulphathiazole, Sulphamerazine and ™ antimalarinl

drugs,
DEOLARATION OF STOCKS OF AUTOMOBILE COMPONENTS

178, Shri M. V. Rama Rao: Will the Minister of Industry and Supply be
pleased to state:

(a) whether dealers in’ automobile components have been required to lodge
-declarations of stocks held by them consequent upon the increased and new
duties proposed to be levied on them;

(b) if the answer to part (a) above be in the affirmative, the date on which
Governimnent issued the notification requiring declarations; and

(c) the number of dealers who have lodged such declarations together with the
date and the stock declared? :

The Minister o Warks, Mines and Power (8hri Gadgil): (a) No.
(b) and (¢). Do not arise.
AIRCRAFT PURCHASKD BY BUBRMA _
179, Shri M. V. Rama Rao: Will the Minister of Industry and Supply be
pleaszed to state: - e

(8) the .mwunber of aircraft purchased by the Government of Burma from
Indig during the current yesr, together with the description and the purchase
‘price; and '

(b) whether the Government of India had no use for these aircraft?

The Minister of Works, Mines and Power (8hri Gadgll): (a) No sircraft
has beem purchased by the Government of Burma but six Dakotas have heen
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purchased by Air Burtna Ltd. A statement giving the required information is
attached. [See Appendix VI, annexure No. 16.]

(b) No, 8ir, they were surplus to Indian requirements.

PROPERTIES IN INDIA OF PAKISTAN DIPLOMATS

180. Shri Kamath: Wil! the Minister of Rehabilitation be pleused to nlunw
how the property in Indin of the Ambuassador of Pakistan to  Egvpt aud
the High Commissioner ¢ Pakistan in Indin is being deult with?

"The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): Infor-
mation is being collected and will be laid on the Table of the House in due-

cou.'se.
.
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), 1st Session, 1950,—
In Volume IV,—

1. No. 3, dated the 4th April, 1950,—

Page 2507, line 19 from bottom for “tribal and other backward areas” read *‘scheduled
castes”’,

2. No. 4, dated the sth April, 1950,—
Page 2561, line one under clause 182, for “—ssion” read “submission”, '
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “so” read “to”.
(ii) Page 2648, line 9 after “far” read “so™.
(iii) Page 2670, line 11 from bottom for “‘coutry” read “country”.
‘4. No. 7, dated the 10th April, 1950,—

Page 2710, line 13 from bottom for “its” read “t0”’, and in last line for last word ““we
read “were”,

5. No. -9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “act” read “Act”.
(i) Page 2822, for existing line 19 from bottom read “‘into effect on 19th October, 194¢
certain actions had been taken under the old”. ’
. No. 10, dated th: 14th April, 1950,—
Page 2832, for existing line 19 from bottom read “(Occupancy or tenancy right not te be
extinguished)”.
7. No. 11, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “not’’ insert “go”.
(ii) Page 2900, line 7 for “express” read ‘‘expenses”.

8. No. 12, dated the 17th April, 1950,—
(i) Page 2922, line 12 for “Shri Hussain Iman” read “Shri Hussain Imam”.
(ii) Page 2923, line 4 for “all the said” read “all is said”.
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(iv) Pagi 2930, between lines 10 and 11 from bottom inserr “[MR. DEPUTY-SPEAKER i the
Chasér]”.

(v) Page 2934, line 1 for “49, 5000 read “49, S00”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “‘re-established” read “‘re-establish”’.
(ii) Page 3022, line 19 for “away” read “way”. ’
(iii) Page 3024, line 12 for “members” read “‘numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375read “be 375”.
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified”’ insert “Area”.

(viii) 88 3039, 9fad 23 § “Sram” & e 9T ‘ST’ 9F ac dfRr 33 F
“fog Y A 5 F o 92 P #Y BF 97 )

(ix) Page 3044, line 20 for “Mr. Speaker” read “Mr. Deputy-Speaker”,
372 PSD,
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10. No. 15, dated the zoth April, 1950,—
(i) Pege 3059, line 16 for “Article any” read “Article 3277,
(if) Page 3084, line 11 from bottom for “effected” read “effers™.
(i) Page 3087, line 26 against “o. Tripura” for “6” read “z”.
(iv) Page 3104, line 8 for “Formaula™ read *Formula™.
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PARLIAMENTARY DEBATES

(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
. Tuesday, 11th April, 1950.

The House met at a Quarter to Eleven of the Clock.

[Mz. SpeakER in the Chair]

QUESTIONS AND ANSWERS
1145 A. M. (See Part I)

ABSENCE OF CERTAIN MINISTERS

Shri Kamath (Madhya Pradesh): During the past few days disconcerting
rumours have been afloat about the resignation of two Ministers, who, though
they had to answer questions today, are absent from the House.
The situation has become rather intriguing owing to the ecryptic statement
that you made in the House the other day that one of the Ministers was ill

Mr, Speaker: Odrer, order. I do not think this question should be raised
in this House. He can raise the question with the hon. the ILeader of the
House outside.

Shri Kamath: Is Parliament not entitled to have information on this important
matter ?

Mr. Speaker: I do not think the question of the constitution or re-
constitution of the Ministries is a question which should be raised in the House.

Shri Xamath: But the fact or otherwise of the resignations is different

Mr. Speaker: That may also be ascertained from him outside and the hon.
Member is entirely wrong in bringing in the Chair with reference to the
statement which he made. The hon. Minister had really temperature at that
time.

'~ Shri XKamath: I was going to say that, Sir, when you cut me short.

ELECTIONS TO COMMITTEES

Mr. Speaker: We will proceed to deal with the motions for election to
Standing Committees. May I have a word of explanation with reference to
these motions, if the hon. Minister for Parliamentary Affairs can give it. I
find that even last time we had three motions for electing Members in place
of people who resigned. Resignations appear to come too soon after the
elections. Do I presume that these Members’ names were first included after
taking their consent? If so, why are they resigning.

The Minister of State for Parliamentary Aftairs (Shri Satya Narayan Sinha):
Sir, the elections to these Committees have been uncontested. We had our
own difficulties and there were some adjustments to be made. Therefore,
the House would appreciate that they have been spared all this trouble.

2739)
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Mr. Speaker: My only doubt was whether these Members
eonsulted. Was their consent taken?

Shri Satya Narayan Sinha: Yes, Sir.
StaNpIiNG COMMITTEE FOBR MINISTRY OF COMMERCE

The Minister of State for Parliamentary Aftairs (Shri Satya Narayan Sinha):
I beg to 1nove:

. ““That this House do proceed to elect, in sach manner as the hon. the Speaker may,
direct, one member to serve on the Standing Committee on subjects with  which the
Ministvy of Commerce is concerned, until the eénd of the current financial year rice Shri
Arun Chandra Guha resigned.”

Mr. Speaker: Th- question is:

*‘That this House do proceed to elect, in such manner as the hon. the Speaker may
direct, on2 member to serve on the Standing Committee on subjects with which the Ministry
of Commerce is concerned unti] the end of the current financial year vice Shri Arun Chandra
Gaha resigned.”

The motion was adopted.

wcre previously

STANDING COMMITTEE FOR MiMISTRY OF Law.

The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha):
U beg to move:

. “That this House do proceed to elect, in such manner as the hon. the Speaker mag
direct, one member t> serve on the Standing Committee on subjects with which the Ministry

of Law is concerned. until the end of the current financial year wice Shri Dattatraya
Parashuram Karmarkar resigned.”

Mr. Speaker: Th. question is:

. “That this Flouse do proceed to elect, in such manner as the hon. the Speaker may
dire:t, one member t serve on the Standing Committee on subjects with which the Ministry

of Law is concerned, until the end of the current financial year wice 8hri Dattatraya
Parshuram Karmarkar resigned.”’

The motion was adopted.

STANDING COMMITTEE FOR MINISTRY OF TRANSPORT

‘The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha):
1 beg to move:

“That this House do proceed to elect, in such manner as the hon. the Speaker may
direct, one member to serve on the Standing Committee on subjects with which the Ministry
of Transport is concerned, until the end of the current financial year vice Shri V. J. Gupta
wesigned.’”

Shri B K. Chaundhuri (Assam): May I know from the hon. Minister why
there have been so many resignations. The elections have taken place only
recently and what is the reason for the resignations?

Mr. Speaker: I put the same question to the hon. Minister and he has
answered it. Hon. Members are expected to be attentive.

Shri R. X. Ohandhuri: The Members ure expected to speak distinctly.
Mr. Speaker: Order. order. The question is:

“That this House do proceed to elect, in such manner as the hon. the Speaker
direct, one member t> serve on the Standing Committee on subjects with which the M
of TrémsPort is concerned, until the end of the current financial year vice Shri V. ¥. Gupta
vesigned.”’

The motion was adopted.

ImpeRIAL COUNCIL OF AGRICULTURAL RESEARCH

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): I beg
to move:

*“That in pursuance of Article 5(2) of the Rules and Regulations of thé. Indian Councit
of Agricultural Research, the members of this House do proceed to elect, in such manuer
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as the hon. the Speaker may direct, one member from among themselves to be a member
of the Indian (‘ong:il of Agricultura’l Research vice Shri Ram Sahai who has ceased ta be
a member of Parliament.”

Mr. Speaker: The question is:

“That in pursuance of Article 5(2) of the Rules and Regulations of the Indian Comncil
of Agricultural Research, the members of this House do proceed to elect, in such msmner
as the hen. the 8peaker mmay direct, one member from among themmelves to be a member
of the Indian Council of Agriculturai Research vrice Shri Ram Sahai who has ceased to be
a member of Parliament.’

The motion was adopted.

Mr. Speaker: I have to inform hon. Members that the following dates
bhave been fixed for receiving nominations and holding elections. if necessary,
In connection with the following Committees, namely:

Date for Dste for
nomsination election
1. 8tanding Committee for the
Ministry of Commerce.
2, Stending Committee for the
Ministry of Law.
3. Standing Committee for the 11-4-1950 14-4-1950
Ministry of Transport (other
than Roads).
4. Indian Council of Agricultural
Research.

The nominations for filling up & vacaney in each of these Committees will
be received in the Notice Office upto 5 r.M. on the date mentioned for the
purpose. The elections, which will be conducted by means of the single
transferable vote, will be held in the Assistant Seeretary’'s Room (No. 21) in
the Parliament House between the hours 10-30 a.M. and 1 p.M.

BHOPAL AND VINDHYA PRADESH (COURTS) BILL

The Minister of Home Affairs and the States (Sardar Patel): I beg to move
for leave to introduce a Bill to provide for the establishment of Judicial Com-
missioners’ Courts and other courts in Bhopal and Vindhya Pradesh.

Mr. Speaker: The question is:

‘‘That leave be granted to introduce a Bill to provide for the establishment of Judiciat
Commissiouers’ Courts and other courts in Bhopal and Vindbya Pradesh.’

The motion was adopted.
Sardar Patel: I introduce the Bill.

INLAND STEAM-VESSELS (AMENDMENT) BILL

The Minister of State for Transpolt and Rajlways (Shri Santhanam): I
beg to move for leave to introduce a Bill further to amend the Inland Stecrn.
vesgels Act, 1917.

Mr. Speaker: The question is:

‘‘That leave be grauted to introduce a Bill further to amend the Inland Steam-vessels
Act, 19178

The motion was adopied.
Shri Santhanam: I introduce the Bill.

Mr. Bpeaker: We will now proceed with the further consideration of the
following motion :



INDUSTRIAL DISPUTES (APPELLATE TRIBUNAL) BILL

“That the Bill to provide for the establishment of an Appellate Tribunal in relation to
industrial disputes and for certain tt incidental thereto, as mported by the Sclect
Committee, be taken into consideration.’

The Minister of Labour (8hri Jagjivan Ram): On Saturday last when 1
was replying to the various points raised by hon. Members, I was practically
on the point of finishing my speech when the House rose. I have only one
point to answer which was raised by my hon. friend Mr. Himatsingka. He
raised the question that the clause throwing responsibility on the various
directors of a limited company which amounted to vicarious liability should
be modified on the lines of a similar provision in the Factories Act. I would
like to point out, that the responsibilities thrown on the employers under the
Factories Act and the responsibility that may fall upon the employers as a
result of an award by the tribunal are quite different. Whereas the liabilities
under the Factories Act may be given to a person to be nominated by the
Board of Directors—it may be given to the Manager—but here it is mnot
possible to fix that liability on a person to be nominated by the Board of
Directors or even on the mansaging agents, because the award may entail heavy,
financial commitments and those commitments may run into lakhs and where
as a result of an award by an adjudicator the rates of wages or the rates of
dearness allowances as also bonus is awarded to the workers, the commitment
may run into lakhs and sometimes it may run into crores. No Board of
Directors would like to give this much power to their manager or one indivi-
dual director or even to the managing agent to commit the company to a
liability amounting to lakhs and crores without consulting the Board of
Directors. So the man on whom the responsibility will be fixed will be simply
helpless and in actual practice it will not work. Therefore the Board of
Directors and others have got to be made responsible for breach of the award
given by the tribunals. That is what I have to say in reply to the point raised

. by my friend Shri Himatsingka.

I have more or less covered all the points that have been raised and 1 do

not propose to take up any more time of the House.

Mr. Speaker: The question is:

““That the Bill to prqvide for the establishment of an .Appellate Tribunal in relation $o
industrial disputes and for certain matters incidental thereto, as reported by the select
Committee, be taken into consideratiom.’’

Thr motion was adopted.

Olause 2
(Definitions)

Dr. R. U. 8Singh (Uttar Pradesh): I beg to move:

In part (f), omit ‘‘any bonus”.

The other day the hon. Minister of Labour wanted to know whether there
are any decisions in which wages have been held to include bonus also. I
have with me a Federal Court decision in which it has been so held. I must
admit that for purposes of this Bill it makes no difference how the word
‘wages’ is defined but there might be trouble later. In fact as far as I have
been able to ascertain the wishes of the representatives of labour in this House
they are opposed to the inclusion of the word ‘bonus’ in wages. Therefore 1
move that the word ‘bonus’ be excluded from the definition of wages as given
here.

Shri Jagjivan Ram: Without giving any reply to what the hon. Member has
said I accept the amendment. By deleting this word it is not made clear
whether it includes bonus or not. It is only in that understanding that I
wagept the amendment.

(2742)



= INDUSTRIAL DISPUTES (APPELLATE TRIBUNAL) BILL 2743

Mr. Speaker: The question is:

In part (f), omit ‘‘any bonus’.

The motion was adopted.

Clause, as amended, was added to the Bill.
Clauses 8 and 4

Clauses 8 and 4 were added to the Bill.
Clause &5
(Composition of Appellate Tribunal, etc.)

Dr. R. U. Singh: I beg to move:

In sub-clause (3) for ‘‘hree”’, substitute ‘‘five’’.

I should personally have liked the term of the members of the tribunal to-
be on the same lines on which we fix the term of office of the High Court
12 N Judges but we are in an experimental stage. I am not sure whether

OOF {he Industrial Appellate Tribunal will continue for any length of

time. However, I feel just the same that the term of three years is too short
and I have therefore suggested that the term might be increased from three to-
five years.

Shri Jagjivan Ram: I accept the amendment.

Mr. Speaker: The question is:

In sub-clause {3) for ‘‘three’’, substitute ‘‘five’.

The motion was adopted.

Dr. R. U. Singh: Before I move amendment No. 9 on the final list I
ghould like to move a new amendment as a proviso to clause 5 of which I have
given notice. That might come first and then this one.

Mr. Speaker: There are two amendments given notice of by the hon. Mem-
ber and I am told that they are agreed amendments. The hon. Member
may move them.

Dr. R. U. Singh: I beg to move:

To sut-clause (3), add the proviso - .

“I;Iovided that no member shall hold office after he has attained the age of sixty-five
years.
This is intended to make sure that persons who are very old do not serve
on the tribunal.

Mr. Bpeaker: The question is:

To sub-clause (3), add the proviso :

‘‘Provided that no member shall hold ‘oﬂioe after he has attained the age of sixty-five:
years.”
The motion was adopted.
Dr. R. U. Singh: I beg to move:

After sub-clause (3), add new sub-clause :

‘/(4) The Chairman and the other members of the Appellate Tribunal shall be entitled to-
such salacies, allowances, pensions and privileges as may be prescribed."’
I would bave liked that the salaries of the members of the Tribunal should be
prescribed by the Aot itself but I do not know why there is no such provision
either in the original Bill or in the Bill as amended by the Select Committee.
I should have liked the salary to be fixed at the level of the salaries of the:
High. Court Judges but I was not in a position to make a suggestion as to the
salary to be fixed, because I do not know what the mind of the Government
on that question would be. So I thought that there might be a provision in
the Bill whereby we might provide for the salary of the members of this

Tribunal.
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Mr. Speaker:
the House?

Dr. R. U. Singh: Yes, Sir.
Mr. Speaker: Amendment moved:

After sub-clause (3), add new sub-clatme :

“‘(4) The Chairman and the other bers Appella ibunal shal i
%o such salaries, allowances, penstons ::lmprivﬂoe‘ge:h:s may b': :!"nucribed." 1 bo emitled

i Sivan Pillay (Travancore-Cochin): Mav . . : i
the Government ony t(his? cme-Sestinl; May L lutow whik i the position of
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Does the hon. Member want me to put the amendment to

Mr. Speaker: Government is not going to accept this. as the hen. Minister
for Labour said. Am I right?

Shri Jagjivan Ram: Yes, Sir.

Mr. Speaker: The second new amendment is going to be accepted.
Dr. B. U. Singh: Is thjs amendment not being accepted?

Mr. Speaker: I understand it is not going to be aeccepted.

Shri Jagjivan Ram: He has given this new amendment that the salary of
a member of the Appellate Tribunal should not be varied to his disadvantage
during his term of office. He does not want amendment No. 9 when he wants
this amendment.

Dr. R. U. Singh: I wanted to know whether the original amendment
suggesting that the Chairman and other members shall be entitled to salaries,
etc., is accepted or not.

Shri Jagjivan Ram: 1 do not think this amendment has any utility when
he has given notice of this new amendment.

Mzr. Spesaker: The position that the Labour Minister takes is this. If the
new amendment is accepted, amendment No. 9 becomes unnecessary, because,
the proposed amendment provides that the salary of a member of the Appel-
late Tribunal shall not be varied to his disadvantage during his term of office,
and the amendment which the hon. Member is suggesting practically leaves
the matter of salarv and privileges to the Government.

Bhri Jagjivam Ram: This amendment becomes unnecessary.

Mr. Speaker: Therefore, his argument is that it becomes unmecessury. All
that is wanted to be safeguarded is, once the salary and other things-si1e fixed,
they should not be altered to his disadvantage. That seems.to be his argu-
Joent.

Dr. R. U. Singh: There is nothing in the Bill, or in the clause providing
for the framing of rules that the salaries, pensions, ete. are to: be fixed.

Mr. Speaker: Let me first put this amendment to the House. Then' we
will decide. :

Shri Jagjivan Ram: L.t us be clear. What I say is this. Whether we
provide that these salaries will be prescribed in the rules or not, they will be
fixed, and they will get some salaries. The only thing to be safeguarded is
that during the tenure of their appointment, their salary should not be varied
10 their disadvantage. That, ¥ am prepared to accept. ‘

Shri M, A. Ayyangar (Madras): May I say a word, Sir? The amendment
that the salary of a member ghall not be varied to his disadvantage during his
term of office was intended to be in addition to the amendment that has been
moved by my hon. friend. Because, in the original Bill, it is léft entirely' to
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she Executive to give such salary as they liked. Therefore, ' my hon. friend
Dr. R. U. Singh has tabled an amendment that the salaries, etc., must be
prescribed. Later on, this was found to be insufficient, and it was .thought
that assuming they ure prescribed, from time to time they may be vuried and
therefore, another amendment has been tabled that the salary shall not be
varied to his disadvantage during his term of office. A similar provision is
made in the Constitution with respect to the saluries of Judges und others.
Therefore, in the fitness of things, both.the awendments may be. neeessary.

Mr. Speaker: The point which is made out seems to be .whis. If it is going
‘to be left to the discretion of the Executive in the initial stage to pﬁesvi"ibe
the salaries, then, of course......... ) ’

Shri- M. A. Ayyangar: ln addition. this was......

" Mr, Spetker: It really makes no difference. When they mmke an appoint-

ment, they will certainly prescribe the salaries. ’

Shri M. A. Ayyangar: If they are prescribed by rules, everyhody “will
*%kpnow what the rules are. .Otherwise, it will be an Executive order.

Mr. Spealdter: Are rules going to provide for these salaries, ete.?

Shri Jagjivan Ram: Yes. e

Shri M. A. Ayyangdr: ' Prescribed’~ means ‘‘prescribed by rules under
the Act.”’

Shri A. P. Jain (Uttar Pradesh): The position contemplated in Dr. R. U.
‘Bingh’s amendment is this. The rules will prescribe the salary and -that
salary will be available to any incumbent who may be appointed. If  thig
amendment of my hon. friend is not aceepted. every time an appointinent is
made, it will be open to the Executive to prescribe a new salary. Salary may
also vary from province to province. In the other case. it will be that the
salary also can be changed only by changing the rules. Therefore, 1 think
e first part of tHe amendment of Dr. R. U. Bingh is proper. The further
proviso added is also a good provision. Both these amendments, if accepted,
will give a certninty. 1 would request the hon. Minister to accept them.

Mr. Speaker: 1 see the point now clearly. It should not be left to the
~discretion of the Executive to fix the salary of the members of the tribunal
on personal cousiderations, but there should be a regular rule which prescribes
the scales of salaries, etc. That seems to be the point. It is not merely a
question of safeguarding the interests of the person.

8hri Jagjivan Ram: That is the intention also. Even at present. we have
‘Jaid down that. I have no objection to accept the amendmrerit. T was ounly
feeling that it was unnecessary.

MFK. Spesker: 1f it is accepted, the only thing I would say is that the word-
ing may be examined. If it is acceptable, then I shall put it to the House.
Fhe wording may be examined and if it requires any change, that may be done
by the draftsmen.

The question is:

After sub-clause (3), add new sub-clause :

"(:L The Chairman and the other members of the Appellate Tribunal shall be entitled
40 such salaries, allowances, pensions and privileges as may be prescribed.”

The motion was adopted.
Dr. R. U. Bingh: I beg to move:

After sub-clause (4), add new sub-clause :

. *(5) The salary of a member of th late Tribunal shall not be varied to his dis-
; ‘() S aryh“ a ) '.:gAppgla ribynal s! no vari s dis-
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This amendment is necessary so that the members of the Tribunal may
be independent of the Executive. As things stand at present, I am not sure
whether, within the scheme of the Act, we are securing the independence of
she Members of the Tribunal, which I would very much like f to be the case.
At least, this much must be safeguarded, namely, that their salaries are not
varied to their disadvantage during their term of office.

Mr. Speaker: This will be sub-clause (5)?

Dr. R. U. Singh: Yes, Sir.

Mr. Speaker: Amendment moved:

After sub-clause {4), add new sub-claunse : .

*(5) The salary of a member of the Appellate Tribunal shall not be wvaried to his dise
sdvantage during his term of office.”

Shri Jagjivan Ram: I will suggest one thing. The Chairman and Mem-
bers have been defined separately. In his previous amendment, he has stated
**Chairman and the other members of the Appellate Tribunal’’. Here also,
I think we will have to mention Chairman and members of the Tribunal.

Mr. Speaker: Then, the amendment will be:

““The salary of the Chairman and the other members of the Appellate Tribunal shall
mnot be varied to their disadvantage during their term of office.”’

Dr. R. U, Singh: ‘Member’ includes Chairman also.

Mr. Speaker: This is better; otherwise, there would be doubt about inter-
pretation. The draftemen will look to the proper drafting of this amendment,
I shall put the amendment to the vote of the House.

The question is:

After sub-clause (4), add new sub-clause : ,

*(5) The salary of the Chairman and the other members of the Appellate Tribunal shalk
mot be varied to their disadvantage during their term of office.” ‘

The motion was adopted.

Clause, as amended, was added to the Bili.

Clauses 8 to 8
Clauses 6 to 8 were added to the Bill.
Olause 9
(Powers and procedure of the Appellate Tribunal)

8hri S. N. S8inha (Bihar): 1 beg to move:
any o the ety suomitnte aféer hoaring the. Sppelant . 8 Tith 4n eppeal or, hetring

It so often happens that the grounds stated in the Memorandum of appeal
are not clear, exhaustive and self-explanatory in order to induce the Appellate
Tribunal to issue a rule. This gives an opportunity to the appellant to place
the points of grievance personally before the Appellate Tribunal in order to
obtain the necessary rule. ’

8hri Jagjivan Ram: I accept the amendment.

Mr. Speaker: The question is:
e P A T S L Bt i s s o, g

The motion was adopted.

Shri Jagjivan Ram: I beg to move:

After sub-clanse (10),. add new sub-clause :

“{11) Subject to the rules made under this Act, the costs of, and inmcidental to,
bdmtheAppeﬂmTﬁbunnllhdlbointhodimﬁonofﬂuAmm
snd the Appellate Tribunal shall have full power to determine by and to w and to whak
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extent and subject to what conditions, if any, such costs are to be paid and to give alk.
necessary directions for the purposes aforesaid, and such costs may be recovered im the.
manner provided for in sub-section (1) of section 20.”’

It is just to empower the Appellate Tribunal to award costs and also to re--
cover them that this amendment has become necessary.

Mr. Speaker: Amendment moved:

After sub-clause (10), add new sub-clause :

*(11) Subject to the rules made under this Act, the costs of, and incidental to, any proceed-
ing before the Appellate Tribunal shall be in the discretion of the Appellate Tribunal, and
the Appellate Tribunal shall have foll power to determine by and to whom and to what extent
and subject to what conditions, if any, such costs are to be paid and to give all neeeml'y
directions for the purposes aforesaid, and such costs may be recovered in the manner provided-
for in sub-section (1) of section 20.”

Shri A. P. Jain: To me there appears to be a lacuna in the amendment
proposed by the Minister. The costs provided for in this amendment relate-
only to the proceedings before the Appellate Tribunal. There mayv be costs
which may have been incurred before the original tribunal. Supposing the
original tribunal passes an order and awards costs accordingly and the appel-
late tribunal upsets the order of the original tribunal. In that case the appel-
late tribunal will have the power to order the cost of the proceedings before the-
Appellate Tribunal but it will have no power to adjudicate upon the cost of
the proceedings before the original tribunal. Ordinarily the Appellate Court:
should have the power to award costs both for the proceedings before the Ap-
pellate and the Original Court. I will request the Minister to have this point.
of view examined and meanwhile to have this amendment postponed.

Shri Himatsingka (West Bengal): I do not think this amendment is at all
necessary or the doubt raised by Mr. Jain is correct. Sub-clause (7) of section
9 gives powers to the Appellate Tribunal to confirm or reverse the award or de-
cision appealed from and necessarily it will also mean that it can pass orders-
reversing the question or order of payment of costs also. The whole matter
will be before the Appellate Tribunal. Even if this amendment is not accept-
ed it will be within its competence to award costs of the original proceedings as-
also of the Appellate proceedings but if the hon. Minister wants to make it
olear as to the powers of the Appellate Tribunal in the matter of appellate-
costs separately, then only it is necessary. Otherwise sub-clause (7) gives
ample power to the Appellate Tribunal to issue such orders as it deems fit.
There should be no necessity for giving power regarding costs separately.

Shri Jagjivan Ram: I think this amendment is necessary.

Shri M. A. Ayyangar: There is no difficulty as contemplated by Mr. Jain.
If the costs awarded by the original tribunal is disallowed by the Appellate
Tribunal, the question of recovery does not arise. If it confirms, the costs will®
be recovered under the Act. Provision has to be made so far as appellate
court is concerned as otherwise it will not be open to them to impose costs.
Therefore to be on the safer side, this amendment seems to be necessary.

Shri Himataingka: Clause 10 also may be taken into consideration. That alsa-
gives all the power necessary.

Shri Hyder Husein (Uttar Pradesh): It seems that the addition of sub-
clause (11) to clause 9 would mean the depriving the Appellate Tribunal of the
power to adjudicate upon the costs of the subordinate court. If the clause did
not exist, it may be taken to have been vested with the inherent power to
award costs both of the subordinate and appellate tribunal proceedings; bus
the expression of one only means the negation of the other in this case. There-
fore, 1 suggest the addition of the following words in the smendment as pro-
posed by the Hon. Minister: ‘‘the cost of and incidental to any proceedings -
before the original or the Appellate Tribunal’’. If these words are accept—
able to the Minister, then the objections will be removed. ‘
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Shri R. Venkataraman (Madras): Under the Industrial Disputes Act there
‘is no provision for cost in the eriginal Tribunal. As a matter of fact costs
were not given in any of the proceedings at all. T can say this with authority
because T looked into all the awards passed by the Industrial Tribunals in India.
This is only an innovation to see that in suitable cases provision for cost is
made. T am. therefore. of opinion that this amendment should also include
provision for including the cost in the original tribunal. There is no point in
giving cost in the appellate tribunal only dand not in the original tribunal. If
thig clause as it stands were to be interpreted by courts. 1 am afraid the courts
will say that there is provision only for cost before the appellate tribunal and
since there is no such provision in the original Industrial Disputes Act, it
“would ‘necessarilv. mean by implication that the ecosts of the preceedings be-
fore the original Industrial Tribunal are not intended to be given either by the
original tribunal or by the appellate tribunal. I, therefore. think that this

sub-clause should suitably be amended so as to include the costs of the
-original tribunal also.

Mr. Speaker: I do not claim to have studied the provisions of this Bill, as
some hon. members have done. But my reactions were similar to those which
were just stated by the hon. member Mr. Hyder Husein, though not exactly
in the same words in which he has expressed them. T was just wondering as
to whether auny specitic power was necessary to be given to the Appellate
Tribunal for deciding on costs. 1 believe. in some respects at least. the Ap-
pellate Tribunal has been constituted as a civil court and generally the rule,
well known to lawyers, is that costs follow the event. But the fear is that,
looking to sub-elause (7), it will be pessible to argue that the question of costs
in the lower courts is not covered by its provisions. 1t may be argued that
<4he genernl powers of ‘‘varying, confimning and reversing the orders” of the
lower courts do not cover the power to order, reverse, or confirm orders as
regards costs.

About the other point which has been raised by Mr. Venkatararnan, .I_do not
know the provisions of the Induxtrial Disputes Act. But if a provision 1is
made for the recovery of costs as is mentioned in the last three lines of this
clause, it will be clear that the Tribunals will have the authority to order
costs and this guestion will be covered gemerallyv and not specifically.  This
is a matter which requires consideration and 1 am not in a position to give
My opinion one way or the other at present.

Shri Jagjivan Ram: 1 do not want to go into the legal uspect of the
guestion, because I am not competent to do that. Under the Industrial Dis-
putes Act uny reference of a dispute to the Tribunal is not done by the parties
eoncerned. but by the Government, whereas under this Bill the parties them-
selves fay come in uppeul before the Tribunal. That is why no provision had
been made for awarding costs by the Tribunal in the Industrial Disputes Act.
We feel that in certain cases if certain parties unnecessarily approach the Ap-
pellate Tribunal, the diseretion may be left to the Tribunal to award costs. or
not. Whether this power is inherent or not, I cunnot say. :

Shri Venkataraman: May 1 draw vour attention to wmendment No, 64
which the hon. Minister has tabled to the schedule where it is stated that “the
oosts of, and incidental to, any proceeding before a Tribunal shall be in the
wiscretion of that Tribunal.”’

Mr. Speaker: 1 suggest that we may take up this clause after the lunch
recess, by which tine the hon. Minister will have an opportunity of taking
legal opinion and consulting the draftsman. Bo; 1 will keep over clause 9 aléhg
with the amendment whieh the hon: Minister has just moved. ~May I suggest
further that amendment No. 64 may also be considered along with this? -
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Clauses 10 to 17T
Clauses 10 to 17 were added to the Bill.

. Clause 18
(Commencement of Award or decision of Industrial Tribunal)

Bhri Jagjivan Ramn: 1 beg to move:
. “In the proviso to sub-clause (1), for ‘either reject the decision or modify it’, substitute
‘either reject or modify the award or decision’.”’

It is only with a view to include the award in it that this amendment is

“being moved.
Mr. Speaker: The question is:

‘“In the proviso to sub-clause (1). for ‘either reject the decision cr modify. it’, substitute
‘either reject or modify the award or decision’.”
The motion was adopted.
Clause, as amended, was added tc the Bill.
Clauses 19 to 22

Clauses 19 to 22 were added to the Bill.
New Clause 22A

Sh¥ Wenkataraman: | beg to inoie:

After clause 22, insert;

“92A. Where an employer contravenes the provisions of section 22. during the pendency
of proceedings before the Appellate Tribunal, any employee aggrieved by such contmt::i
may make a complaint in writing, in the prescribed manner to such Appellate Tribune
un{on receipt of such complaint, the Appeilate Tribunal shall decide the oplaint as if
it -were an appeal pending before it. in accordance with the provitions of this Act aad
shall pronounce ite gecision thereon and the provisions of this Act shall apply accordingly.

The purpose of this amendment is to remedy a lacuna which naw exists

i Bill which is before us for

both in the Industrial Disputes Aet and in the
consideration. In clause 22 it has been provided that during the pendency of

proceeldings before the Appellate Tribunal, the stafus guo of the workers should
be maintained, that there should be no discharge or dismissal or other punish-
ment. so that the relationship between the parties may not become strained
during those preceedings. For the violation or contravention of clause 22. the
remedy provided. as the IBill stands. is found in clause 28 which says that an
employer who eontravenes the provisions of clause 22 shall be punishable with
ssnprisonment for a term which may extend to six months.
Mr DEPUTY-SPEAKER in the Chair)

I have made it clear that the punishment of the employer does not secure
to the worker anv bencfit to himself. If the worker is discharged or dis-
missed during the pendency of the proceedings. all that he has now got to
do is to go and apply to the Government for instituting n prosecution agsinst
the management. But even if the worker succeeds in getting the prosecution
eanctioned and the prosecution finally succeeds, the result is that the employer
$s punished but the worker does not get uny benefit out of it. What the work-
‘er is interested in in these matters is that his right of employment or his condi-
%ions of service should not be contravened. Therefore. the proper remedy to
be giveu to the workers is that if there is any contravention of the provisions
of clause 22. he should have the right to upproach the Tribunal or the Ap-
pellate Tribunal before whom the matters are pending, to seek redress so that
be may either get his reinstatement into service or get the conditions restored
1o the original position. This principle has been accepted by the ‘Governmens
and it forms part of the new labour Relations Bill which has been introduced
in this House and referred to the Select Committee. Clause 92 of the Labour
‘Relations Bill provides in similar terms the rights of a worker whose condi-
#ions of service have been disturbed during the pendency of procsedings. I
‘hmve adapted that clause to suit the conditions of an Appellate Tribunal and
¥ trust that the Government will accept this amendment.
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Mr. Deputy-Speaker: Amendment moved:

After clause 22, insert:

“22A. Where an emplcoler contravenes the provisions of section 22 during the pendemey
©of proceedings before the Appellate Tribunal, any employee aggrieved g such contraventi
may make a plaint in iting, in the prescribed manner to snch Appellate Til al
uui' on reeeipt of such complaint, the Ap Tribunal shall decide the plaint as if
it were an appeal pendi.n{g before it, in accordance with the provisions of this Act and shall
ite decisi ereon and the provisions of this Act shall apply acocordingly.’

Shri Jagjivan Ram: I accept that amendment.
Shri Himatsingka: rose—
Mr. Deputy-Speaker: Should there be any speeches on it?

Shri Himatsingka: I was suggesting that if this clause i inserted at this
stage, so far as these proceedings are concerned they will become new pro-
ceedings. These proceedings will not be a part of the Appellate prcceedings-
as a new trial will have to be taken up as regards facts and other things.
Therefore, it ought to be left to the Labour Relations Bill that has been intro-
duced and ought not to be accepted by the hon. Minister in this fashion.

dShri Haribar Nath Shastri (Uttar Pradesh): The whole Bill should be drop-
ped.

Shri Himatsingka: 1 have no objection, but if you introduce this clause
here it means that the Appellate Tribunal will be concerned with certain things
as an original court and certain others as an appellate tribunal. Is it fair? The
facts will have to be put forward by both the parties in the Appellate Tribunal
and therefore it will be a new trial. So, it ought to be considered whether
the hon. Minister should accept it. So far as the instructions to us of the
‘Whip are concerned, it was not accepted.

_Prof. Ranga (Madras): I am in favour of this amendment and I an. sur-
prised that my hon. friend Mr. Himatsingka should have thought fit to oppose-
it. Even supposing we have to wait till the Labour Relations Bill comes to be-
passed, surely he does not mean to say that this clause ought not to be passed
at a later stage? I can understand his position if he does not want it to form
a part and parcel either of this Bill or of the other Bill that is to come before-
this House. What I find is this. Whether the Appellate Tribunal is to func-
tion as an original Tribunal or as an Appellate Tribunal in regard to this parti-
cular matter, that is not the concern of the worker at all. We do know that
when once there is a dispute and there is some trouble and an appeal is made-
to an industrial tribunal in the State, and over its decision an appeal is made
to this Appellate Tribunal, there are some employers who wish to take ad-
vantage of their own punitive powers in order to wreak their vengeance upomn-
some employees. What is to happen to these poor people? As Mr. Venkatara-
man has put it so rightly, it is not going to give much satisfaction to these
workers to learn that later on their employers have come to be punished.
What they want is that the conditions of service under which they are working:
ought not to be disturbed, that they should not be victimised in auy manner,
and, especially, that they shculd not be dismissed. Under the preseui circum-
stances, my hon. friend Mr. Himatsingka and others also should freely admit
that the workers hava no redress at all if they are to be dismissed, if they are:
to be punished in any way. They have got to go on waiting until some other
appeal is made and so oa like that. Therefore, in view of the fact tha: the-
workers are not strong enough, are not rich enough te look after themselves,
and go on waiting until the decision is given by the Appellate Court . with,
possibly sometimes the direction to the employer that the employee should
be reinstated, that for +he interregnum of their unemployment their pey should:
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be reimbursed, and so on, it is only fair that this provision should be accepted
by the hon. Minister and it should be incorporated in this Bill so that all the
workers all ovar the country would know that whatever might happen in the
course of the enquiry—and these enquiries are likely to take a long time in-
deed in future—the workers anyhow will be safeguarded properly and their
conditions of employment are not going to be disturbed with impunity by the
employers. I am glad to learn that the hon. Minister in charge of the Bill is
agreeable to this amendinent and I hope it would be accepted by the House
also.

Shri Meeran (Madras): So far as the object of the amendment is concerned
I do not think there can be two opinions on it. Everybody will try to see
that the worker will not sufiet pending the disposal of an appeal with regard
to his rights. But I think there is a lot of force in the contention raised by an
hon. Member with regard to the legal implications of it in the actual working
of it. To invest the Appellate Tribunal with power to deal with matters
which arise subsequent to the original dispute itself and subsequent to the
award of the original tribunal itself is to complicate matters, and in my opinion
it will even prolong the decision in the matter. Suppose, for example, there
are some hundred workers who are aggrieved by some order—I am not speak-
ing of a case of hundred workers but of so many individual cases. Suppose
gome ‘X’ says, ‘I am discharged or punished pending the disposal of the
appeal’’. Tomorrow there will be another, the day after another, yet an-
other and so on. There may be a number of labourers who might be in that
unfortunate position and if every one of them goes on giving complaint after
complaint to the Appellate Tribunal pending the disposal of the case, there
will be no end to it. It will delay the decision itself. It will lead to the dis-
posal of enquiry into certain matters of fact which may even require evidence
to be taken. Suppose a complaint is made before the Appellate Tripunal say-
ing that ‘X’ has been discharged or punished or dismissed for no reason, and
the employer goes oa sayirg that he was discharged or punished for ‘good
reasons’ and gives some reason. Then the Appellate Tribunal has to sit and
enquire into that matter also as to whether the contention is correct or wrong.
I do not know if it is after all to the benefit of the labourer himself if the
Appellate Tribunal is clothed with this power. But I do not object to having
some remedy, for I know that the punishment clause 28 will not really give
relief to the labourer. I can understand in such cases the original tribunal
looking into it or because of a fresh cause of action the right being given to the
labourer to institute some ccmplaint like that, saying that the matter may be
adjudicated upon. I am cnly objecting to clothing the Appellate Tribunal! with
that power. I am not objecting to giving that right to the labourer. Let the
power be given to the original tribunal itself or to any other tribunal. I am
one with Mr. Venkataramen that punishment to the employer by way of im-
prisonment will not give the labourer any relief. But I fear that the accept-
ance of this ¢mendment will lead to unnecessary complication and in the
interest of the labourer himself I would request the hon. Member hiruself not
to press the amendment.

Shri A. P. Jain: Both my friend Mr. Himatsingka and the hon. Member
who preceded me have looked at this question from a narrow asnd technical
point of view. In fact they have ignored the principle which has long been
accepted in practically all labour legislations, .dealing with decisions of labour
disputes and which is also accepted in this Bill. What is thas principte® Tt
i3 that when proceedings are pendirs before a Labour Tribunal nothing will be
done to the prejudice of the worker involved. Victimisation is a well-known
process by which the employers defeat the object of the dispute perdiug befcre
a tribunal. They plac: the labourer in a helpless pesition so that he canmoé
proceed further with the redress he wants to seek. In fact, this House has
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accepted this principle in clause 22, namely. that matters which maz arise
during the pendency of an appeal that is subsequent to the filing of the appesal
can also be looked into by the Appellate Tribunal. I would diaw your atten-
tion to the last line of clause 22. The House has accepted the principle that
the Appellate Tribunal can give permission to the employver either to discharge
a worker or to vary his terms and conditions of service in appropriate cases.
That is investing a juriediction in a matter which does not relate to the subject
matter of the appeal and which has also urisen subsequent to the liling of the
appeal. If the Appellate Tribunal can go into that matter and give perraission,
1 see no reason why it should not on the same ground have the power to restore
a worker who has been, against the provision of the law., dischnrged or whose
terms of service have been varied to his disadvantage. There are special pro-
blems which arise in labour disputes and which should be goveraed by privei-
ples which may not apply to civil disputes. After adopting clause 22 it would be
unfair for the House to reject clause 22A. I think it logically follows the
principle which has beeun accepted in cluuse 22 and I hope the House will sccept
the amendment of Mr. Venkataraman.

Shri Jagjivan Ram: T have not much ‘o add to what Mr. Jain has just
now said. It has Leen my experience after the functioning of the tribunals that
during the pendency of the issues before the tribunals, as I remarked the other
day, some unscrupulous employers take undue advantage of the provisions of
the Industrial Ttisputes Ac¢t and victimise the workers either by discharge or
disinissal or by otherwise punishing them. When the workers bring this matter
to the notice of the tribunal, the tribunal says that they are helpless, that they
cannot go into the matter unless those matters are referred to them as fresh
disputes. What Mr. Hunutsingka wants is that all these should be referred
to them as fresh disputes. That will delay the matter unduly, and I think
that the Appellate Tribunal and Tribunals should be given powers to go into
them and decide in the interest of better relations between employees and em-
ployers. So T think that the amendment ix necessary.

Mr. Deputy-Speaker: The question is:

After clause 22, insert :

‘22A. Where an employer contravenes the provisions of section 22 during the pemdeacy
of proceedings before the Appellate Tribunal, any employee aggrieved by such eontemven-
tion, may make a complaint 1n writing, in the prescribed manner to snch Appellate Tribuna
and on receipt of such complaint, the Appellate Tribunal shall decide the complaint as if
were an appeal pending before it, in accordance with the provisions of this Act and shall
pr its decisi thereon and the provisions of this Act shall apply accordingly.”

The motion was adopted.

New clause 224 was added to the Bill.

Clauses 28 to 29 were added to the Bill.

Clause 30
(Offence by Companies, etc.)

Shri Himatsingka: Sir, before 1 move my amendment. with your permis-
sion, I would substitute for the word ‘Central’ occurring in the secord line.
the word ‘appropriate’. T beg to move:

To clanse 30, add “the proviso :

“Provided that the company or other body corporate may give notice to the a; riate
Government that it has nominated a director or manager yorg secretary thereof tgprgg the
person who shall be liable under this sub-section for the contravention of any of the said
proyisions by the company or other body corporate, and such person rhall, in the case of
any contravention of any of the said Frovisions by such company or other body corporate,
be deemed to be the person guilty of such contravention under this section until rgrrﬂler

ti lling his ination is received by the Central Government or until he ceases

te be a director, manager or secretary, as the case may be, of sach company or other body
corporate.”™
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And the next amendment forms practically one whole. With your permis-
sion, Sir, may I move that also? .

Shri Jagjtvan Ram: If he wishes to move that also, he can.

Shri Himatsingka: Without that, of course, it will not be complete. That
is why I want to move thzt also.

- Shri A. P. Jain: The next amendment constitutes s new clause. Of course,
we can discuss the principle but why move the two amendments. Suppose
he loses the one, the next will fall automatically.

Mr. Deputy-Speaker: He wants a discussion oun the two amendments.
Both amendments can be moved. I shall put them separately to vote.

New Olause 30A

Shri Himatsingka: I beg to move:

After clause 30, insert new clause :

“30A. Exemption of nominated director, managcr, or secrelury from liability in certamn
cases.—Where a director, manager or secretary nominated under the proviso to section 30
is charged with an offence pumishable under that section, he shall be entitled, upon com-
plaint duly made by him and or giving to the prosecutors not _less than. three clear days’
notice in writing of his intention so to do to have any other person whom he charges as
the actual offender brougnt before the court at the time appointed for hearing the charge;
and if, after the commission of the offence has been p: , the director, manager or segre-
tary, as the case may be. proves to the satisfaction of the court :

{a) that the said other person committed the offence without his knowledge, consend-
or connivance, or -
(b) that he has exercised all due diligence to prevent the commission of such offence,
that other person shall be convicted of the offence and shall be liable to the like punishment
as if he were the director, manager or secretary amd the director, manager or secretary, as
the case may be, shall be discharged from any liability in respect of such offence :

Provided that in seeking to prove any matter as aforesaid the director, manager or secre-
tary, as the case may be, may be examined on oath and his evidence and that of any
witness whom he calls in his support shall be subject to cross-examination by or on behalf
of the person whom he charges as the actual offender and by the prosecutor :

Provided further that if the person charged as the actual offender by the director,
manager or secretary, as the case may be, cannot be brought before the court at the time of
h the charge, the court shall adjourn the hearing from time to time for a period not
ex ing three months, and, if by the end of the said period the person charged as the
actaal offender cannot still be brought before the court, the court shall proceed to hear the
eharge against the director, manager or secretary and shall, if the offence be proved. convict

the director. manager or secvetary.’ '’

These two clauses that 1 have suggested are the clauses. the principle under-
lying which has been accepted by the hon. Minister. My first amendment
is exactly what is to be found in the Factories Act and also in the Bill that has

heen considered by the Select Committee on the Industries Development and
Control Bili.

When the offender is a company, clause 30 before this House provides that
every director, manager, secretary, agent or other person will be liable for the
offence even though they may have nothing to do with same. The burden of
proof of innocence has been thrown on them and they have to prove that the
offence had been committed without their knowledge or their consent. What
is proposed by my amendment is that somebody, some responsible person who
is actually in charge of the day to day management will be named and he will
be primarily held responsible. but it actually there is somebody else,—some
other dirertor or manager or secretary,—who is also responsible, then that per-
son who is named as the person in charge will be at liberty to bring forward
that other person who is nctually the offender. The hon. Minister in his reply
today meutioned that he cannot auccept that probably for the simple reason that
awards of tribunals may involve large amounts of money, and that. it :nay aet
be possible to teslize the same from the person who is named. I feel that
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there is some misapprehension in his mind. If it is a question of penalty or
any amount to be realized, the company is primarily responsible. The com-
_pany’s responsibility does not cease; the company will be liable all ine same
and over and above that this person who is named as the director or manager
-or secretary by the company, he will also be liable for the offence in the crimi-
nal proceedings. Therefore, there should be no difficulty on the ground that
;b will not be enforceable or it may not be possible to enforce the order. So
far as the realization of any monetary dues under the award or the decision is
concerned, there is ample power especially in view of the provision that has
been accepted, ir one of the clauses of regarding them and realising them as
.arrears of revenue. Therefore, so far as the realization of money ic concerned
there is no difficuity and I am suggesting this for the purpose of wniaking the
same principle accepted, as has been laid down in other Acts in this House.
It is not a question of some scape goat being found, because there will be a
director or mnanager or secretary. He will be named and he will also be en-
-titled to point out other persons who may be the actual offenders. The actual
.offenders can always be proceeded against.
Shri Jagjivan Ram: I do not accept the amendments, Sir.

Mr. Deputly-Speaker: Amendments moved:

(i) Lo clause 30, 2dd the proviso :

‘‘Provided that the company or other body corporate may give notice to the apprepriate
“Government that it has nominated a director or manager or secretary thereof to be the
person who shall be liable under this sub-section for the contravention of any of the said
.provisions by the company or other body corporate, and such person shall, in the case of
.any contravention of any of the said provisions by such company or other body co ate,
_be deemed to be the person guilty of such contravention under this section until Enrtber
notice cancelling his nomination is received by the Central Government or until he ceases
to be a director, manager or secretary, as the case may be, of such company or other body
corporate.”’

(ii) After clause 30, insert mew clause :

‘30A. E pti of mominated director, manager, or secretary from liability in certain
-cases.—W here a director, manager or secretary nominated under the proviso to section 30
.is charged with an offence punishable under that section, he shall te entitled, upon
complaint duly made by him and on giving to the prosecutors not less than three clear days’
.potice jn writing of his intemtion so to do to have any other person whom he charges as
.the actual offend:r brought before the court at the time appointed for hearing the charge;
.and if, after the commission of the offence has been proved, the director, manager or secre-
tary, as the case raav be, proves to the satisfaction of the court :

(a) that the said other person committed the offence without his knowledge, consent
or connivance, or

(b) that he has exercised all due diligence to prevent the commission of such offence,
‘that other person shall be convicted of the offence and shall be liable to the like punishment
as if he were the director, ranager or secretary and the director, manager or eecretary, as
the case may be, shall be discharged from any liability in respect of such offence :

Provided that in seeking to prove any matter as aforesaid the director, manager or
-secretary, as the case may be, may be examined on oath and his evidence and that of any
-witness whom he calls in his support shall be subject to cross-examination by or on behalf
of the person whom he charges as the actual offender and by the prosecutor :

Provided further that if the person charged as the actual offender by the director,
<manager or secretary, as the case may be, cannot be brought before the court at the tim«
.of hearing the charge, the court shall adjourn the hearing from time to time for a period
not exceeding three months, and, if by the end of the said period the person charged as the
actual offender cannot still be brought before the court, the court shall proceed to hear the
.charge against the director, manager or secretary and shall, if the offence be proved, convict
the director, manager or secretary.’” B )

- Shri Jagjivan Ram: Sir, You may put the amendments to the vote of t¥%

‘House.
Mr, Deputy-Speaker: I see that the hon. Members will want discussiow.
“The House will now stand adjourned till 2-80 P.M. today.
" The Houwse then adiourned for Lunch il Half Past Two of the Clook.



The House reassembled after Lunch at Half Past Two of the Clock.

[Mr. SPRAKER in the Chair]

Shri Venkataraman: I oppose the amendment moved by Mr. Himateingka..
Ite effect will be to nullify the entire Industrial Disputes Act and the Industrial
Disputes Appellate Tribunal Bill. Mr. Himatsingka said that a similar provision is-
found in the Factories Act and also in the Industries Control Bill and therefore
it should be accepted by the House. The nature of the offences punishable
under those Acts and the nature of the offences intended to be punished under
this Act vary very widely. Under the Factories Act the offences are, such as,
not keeping proper ventilation, non-observance of safety measures or health
devices, etc., which are very small matters and therefore the Act has provided
that in those cases the company or firm which is the owner of the factcry may
nominate one person against whom steps or prosecutions can be taken. In the
case of the Industrial Disputes Act the offences are those committed by the
management by refusing to comply with the award passed by an Industrial
Tribunal. The consequences of a management refusing to abide by the terms
of an award of the terms of a decision by the Appellate Tribuna]l are very
serious and of very great importance so far as labour is concerned. It is not
like violating cne of the sub-clauses with regard to the safey devices but it is
of such serious consequence that labour will not be able to secure the benefits
which have been granted to them under the award. It is therefore neces-
sary that the persoas who are responsible for the administration of this com-
pany or firm as the case may be, who are going to participate in or beneit by
the profits of that company and who are vitally interested in not complying
with the awards of Tribunals should be the persons who should be deemed to
be the offenders under that Act.

Reference was also made to the Industries Control Bill and there the
offences punishable are for failure to notify or failure to take licence under
that Bill and these again like the offences under the Factories Act are of a
tMvial nature. If you allow a company to nominate a manager to be the per-
son against whom you should proceed against in case of failure to implement
the terms of the award, it would be very easy for the companies to nominate a
man of straw and thus escape all the liabilities that would be fastened on the
company by the award of a Tribunal. In the old English practice they used
to find a man for signing affidavits and in order to enable people to tind who is
the man who would sign such affidavits without regard to truth those persons
used to go about in the law courts with a straw stuck to their hats. That is
how the expression ‘‘man of straw’’ came into legal parlance. Just the same
thing would happen in the case of industrial tribunals also, where the manage-
ment which wants to defy or not abide by the terms of an award can nominate
some person who can easily be made the offender so far as punishment is concerned
and he will be made to suffer the consequences and all the penalties. It is
therefare very receseary that as far as punishment under the Industrial Dis-
putes Act is concerned the persons who are ultimately responsible for the profit
or loss of that undertaking and the persons who are likely to benefit hy not
implementing the award should be the persons who will be liable for punishment.
Therefore, I oppose the amendment moved by Mr. Himatsingka.

Shri Harihar Nath Shastri: As has rightly been pointed out by my fri
Mr. Venkataraman if this amendment is Eooe{)ted it gﬂl nullify the \Vhilef pelllz;d
pose underlying sections 23, 25 and 28 pertaining to punishments for offences.
It will create disparity between treatment as accorded to a worker and treat-
ment as accorded to an employer. If this amendment is accepted what will
happen will be that a worker if he joins an illegal strike or acts in anv manner
against the provisions of this Bill, he is liable to be fined or put into prison, where-
as if an employer infringes any of the provisions of this.Bill, all that he has to

+(2758)
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do is to present somebody whom he may call as the offender. My friend has
.quoted a British example. This reminds me of an interesting story, which
though an old one I cannot refrain from quoting on this occazion. A newspaper
proprietor in Lahore owned an Urdu daily and the story about him zoes that he
used to write objectionable articles against the then Government and to evade
the clutches of the law he never put his name as editor of the paper. He had
a number of dummy editors whose names he used to put on the paper as Editor.
Most of them were blind people aod illiterate people who did not even know the
alphabet of Urdu. The result was that these poor people, in order to get a few
hundred coins, used to eourt imprisonment whereas the real culprit was left
scot-free. I am almost certain that the same thing is going to happen. 1 know
a similar provision has found a place in the Industries Control Bill under clause
25. If that Bill were here, I would have opposed it and I mean to oppose it
because I feel that this is & very dangerous clause which is going to have very
serious repercussions and undo the very purpose of this Act. 1 therefore join my
friend in opposing this amendment.

. .Bhri Syz an Sabaya (Bihar): We are considering, at bpresent the
amendment which has been tabled by my hon. friend Mr. Himatsingka. It re-
lates to clause 30) of the Bill where it has been laid down that in case an offence
is committed by a company or other body corperite o1 any association of persons,

.every director,—I desire to stress on these words--‘‘every director, manager,
secretary, agent or other officer or perscn concerned with the management thereof
shall, anless he proves that the offence was committed without his knowledge
or consent, be deemed to be guilty of such an offence.”” Now, the amendmnent
suggested by Mr. Himatsingka is to the effect that in the case of a company,
a particular person may be authorised to carry out the directions of this Act so
that if there is auy contravention, he and he alone may be made responsible for

jt. I submit that while the section itself makes the provision very wide and
embraces all the sundry concerned with the administration or management of
the industry. the amendment of Mr. Himatsingka makes the position very speci-
fic and clear. Whether we agree with this particular amendment or not, it has
to be conceded that in the matter of an offence, it is always desirable to fasten
the guilt and to place responsibility on cne defined individual rather than a whole
lot of thems who. each of them, may be able to prove that the offence was com-
mitted without his knowledge. 1f we read the last sentence of the section »s it
stands at present, it says: ‘‘unless he proves that the offence was committed
without his hnowledge or consent, be deemed bo be guilty of such offence.”” A

circumstance may arise where every one mentioned here, namely, director,
manager, serretary, agent or other officer or person concerned with the manage
ment may each be able to show that a particular offence was not committed with
his knowledge. In: that case, uhe object of this section will be frustrated. The
position becomes clear by the provision made in the amendment of Mr. Himat-
singkn. He wants to make it expressly clear that certain actions to be taken
under this Act by the employer should be done by a person authorised to take
steps in that direction, and such a person in case of default will be found guilty
©of that offence. He cannot plead that the act was committed without his
knowledge. That being so, I feel that the provision made in the amendment
must be acceptable to our friends of the Labour group. It reslly pluces the
responsibility on a defined person and to that extent it is a positive improvement
on the present position. As the section stands at present, they will Lave to go

about finding out the person with whose knowledge a particular offence was
committed.

Proceeding a little further, the question is this. After all, there should be
mo attempt to entangle & certain set.of persons in a harassing litigation. Tt may
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‘be known to you, Sir, and T am sure it must be known to all Mem‘t.mrs of ithis
House that there are people who are directors of so many companies and for
an offence committed in any one of these companies, that director will be harassed.
It may be that he may be able to prove that that particulsr offence was commite
ted without his knowledge. Even so it would fnean considerable harassmen$§
to that person. Although he may bave no knowledge of the offence, he is drag-
‘ged into court and he has to explain that that act was committed wighout his
knowledge. 1 submit that the position in this regard has been mude very,
clear anl I see no reason why our friends on the other side and the hon. Minis-
ter should not accept this proposition.

I can appreciate one diffieulty which my friends on the other side may envi-
sage, as has been exemplified by a story by Mr. Harihar Nath Shastri. He men-
tioned the case of some illiterate persons being called editors of newspapers.
It may be laid down here that the person who is authorised to act for the Com-

any, shall nct be of s rank below that of a Factory Manager, or ‘General
Manager. Somge provision may be made by which it may be clearly stipulated
that a man of a certain rank only will be authorised to act in this behaif.

Shri J. R. EKapoor (Uttar Pradesh): It is already there: director. manager

Shri Syamnandan Sahgys: There sre many more. I beg to submit thak
the amendment moved by Mr. Himatsingka is a proper amendment and I see no
reason why the Government should not accept it. If, however, Government do
not mean to accept it, let thero clearly state the position. If the law stands as
proposed in the Bill every one whe is a director of a8 company will have to be drag-
ged to court and he will have to explain that such and such an offence was com-
mitted without his knowledge. Certainly, such harassment could not be, in
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